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LIST OF A\JTHORISED AGENTS FOR THE SALE OJ' LOE 
SABRA SECRETARIAT PUBIJCATlONS 

• 
51 •• 
~o. 

Name of AKent Agency SI. 
No.  No. 

Name of Agent AgeDCJ) 
No. 

ANDHRA PRADESH 

1. Andhra University General 
Cooperative Stores Ltd., 
~t r CVlllkhlpatDlDl) 

a. O.R. ~ t  Chetty 
and SOUl, General.Mer;. 
chantl and Ne.. ,\amtl, 
Newpot, ChaDdraairl, 
Cbittoor Diltrict. 

ASSAM 

~. Western Book Depot, Pan 
qazar, Gluhati. 

BIHAR 

•• Amar Kitab Ghar. Poet 
Boll 78, Dlqnonat Road. 
Jlmahedpur. : 

GUJRAT 

J. V.,., Store., ~ o  Road. 
A:}and. 

E. The New Order 80011 Com· 
PlOy. Ellie Brldae. Ahme.-
dabld-6. 

HARYANA 

7. MI •• Prlbbu Book Ser9lce, 
Nil Submlllllndi, GulPOD, 
CHlrJanal. 

MADHYA PRADESH 

·S. Modern 80011 Houte. Shly 
Vii. Pllce, Indore Cit,.. 

MAHARASHTllA 

~ MIL Sunderd. Gianchand 
601, GirpwD Road, Ne ... 
PriDcesa Street. Bombay-a. 

100 The IDtecD8Uonal Boot 
Houae (Priftte) Limite!!. 
it Alb lADe. ~ 
Gandbi 8._. Bombq-I. 

I J • Tile intern.IOIlIl boo& 
Serflce, DeccaD Gymkhanl. 
PooD .... 

8 

94 

1 

63 

Ii 

la 

:&6 

13. Charle. Lambert at Com-
pany. 101. Mlllatml Gao-
dhi R0a4, Opposite Clock 
Tower. Fort, Bombay. 

13. The Current Book House, 
Marutl Lane, Raghunltb 
Dada;l Street. BombaY-I, 

14. Deccan Book Stall, Fer-
paon College. R0a4. 
Poona-4. 

~. M/,. Uaha Book Depot 
,8,/A, Chiu Buar, Khlll 
HOUle, Gidaaum Road, 
BombIY-:Z. B.R.j 

MYSORE 

16. MI,. People. Book HOUle, 
9l'p. J .. nmohan Place. 
M.vaore-I. 

llAJASTHAN 

11' lof!)fmation Centre, 
Government of Raj .. than, 
Tripoli. JaIPW' Cils. 

UTTAR PRADESH 

t8. Swutik IDdUltrial Worb. 
", !IoU Street. Mcuu' 
CItY. : 

. 190 Law Boolr: CompanJ, 
SardIr Patel Mara. Allibli. 
bid-I. 

WEST BENGAL 

so. Grlllthalou. ,'I. Ambie. 
~ RCHIIl, e ~ 

ria, Z4 P .... IL 

:n. W. Newman & COmpan7 
Ltd •• 3. Old Court Houte 
Street. Calcutt .. 

u. Fi.,ma K.L. MullbopaclhYI, 
6ftA. Banc:hbaram Aknu 
·Lane. Calcutta-Ja. 

11. MIl. Mukherji Book HOUle, 
. s..B,Du1f LaDe, Calcurta-6 

-------------------------------------
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I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Hundred and 
Twelfth Report on action taken b; Government on the recommen-
dations of the Public Accounts Committee contained in their 82nd 

" Report (Fifth Lok Sabha) relating to Ministry of Defence. 

2. On the 26th May, 1973 an 'Action Taken' Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance 
of the recommendations made by the Committee in their earlier 
Reports. The Sub-Committee was constituted with the following 
Members: 

Shri H. N. Mukerjee-Convener. 

2. Shri Sunder Lal ") 
3. Shri Biswanarayan Shastri I 
4. Shri M. Anandam ~ Members 
5. Shri Nawal Kishore I 
6. Shri H. M. Patel J 

3. The Action Taken Sub-Committee of the Public Accountl 
Committee (1973-74) considered and adopted this Report at th 
sitting held on 1st March, 1974. The Report was finally adopted b 
the Public Accounts Committee on the 25th March, 197"-

4. For facility of reference the main conclusions/recommend. 
tions of the Committee have been printed in thick type in the bo 
of the Report. A statement showing the summary of the 
recommendations/observations of the Committee is appended to t 
Report (Appendix). 

5. The Committee place On record their appreciation of the as 
tance rendered to them in this matter by the Comptroller and Au 
tor General of India. 

NEW DELHI; 
MaTch 26, 1974. 
ChaitTa 5, 1896 (S). 

(v) 

JYOTJRMOY BOSU, 
Chairman, 

Public Accounts Committ 



CHAPTER I 

REPORT 
• This Report of the Committee deals with the action taken by 

'Government on the recommendatio!WI contained in their 82nd Report 
(Fifth Lok Sabhs) on paragraphs contained in Audit Report 
(Defence Services) 1970 and Report of Comptroller and Auditor 
General for the year 1969-70, Central Government (Defence Ser-
vicE's), which was presented to Lok Sabha on the 30th Apri1, 1973. 

1.2. Action Taken Notes have been received in resoect of all the 
37 recommendations in the Report. 

1.3. The Action Taken. Notes/Statements on the recommendations 
:have been categorised· under the following heads:-

-(f) Recommendations/observations that· have been accepted by 
Governffit!nt. 

s. Nos. 3-7, 9, 11-18, 20, 21, 23-25, 27, 29-32, 34, 37. 
-(it) Recommendationll6bservations which the Committee may 

not desire to pursue in the light of the replies of the Govern-
ment. 

S. Nos. 1, 8, 10. 

(ill) Recommendations/observations replies to which have not been 
accepted by ·the Committee and which require reiteration. 

S. Nos. 19, 24, 25. 

I(iv) Recommendations/observations in respect of which Govern-
ment have furnished interim replies. 

S. Nos. 2, 22, 26, 28, 33, 35, 36. 

1.'- The CommUtee bope that ADaI replies in regard to those re-
oeoauDeIldatious .*0 wbleb ouly iuterim replies have so far been fur-
'IlIIhed will be .ubmltted to them upedltiousl), after I'ettinc them 
wtted by Audit 

, . 
1.5. The Committee will now deal with action taken by Govern-

ment un some of the recommendations. 



Delay in execution of a project-(Paragraph 1.17-S. No.2). 

1.6. Dealing with the defects in the construction of a transmitter 
building, the Committee in paragraph 1.17 had observed as follows:·-

"As a result of bad workmanship and substandard materials, 
improper ratios of cement and steel and poor ervi io ~ 

cracks had developed in the portal and subsidiary beams 
in the main transmitter building. The SPE which in-
vestigated this case has, besides recommending suspen-
sion of business dealings with the contractor concerned, 
suggested departmental action against certain officers and 
subordinates. A technical board appointed to go .into. the 
question had also found supervision faulty. The case is 
stated to have been handed over to the Commissioner of 
Departmental enquiries. The Committee may be inform-
ed of the disciplinary action taken against the persons 
concerned as a result of enquiry as also the atep&' taken t~ 
plug the loopholes, if any, in the works execution proce-
dures. The o~ttee regret that although the defects 
in the construction was noticed as early as May, 1968 
conclusive departmeatal action is yet to be taken. They 
desire that there should be no further delay in the mat-· 
ter." 

1.7. In their reply dated the 17th December, 1973, the Ministry 
of Defence have stated:-

L.. . 

"Three ~ce and three Civilian Officers were involved in 
the case. 

Of the three service Office;rs, one had retired from service· 
before the completion of Central Bureau of Intel1igence'S' 
investigation. Further, Central Bureau of Investigation 
did not recommend any action against him. No actiop 
was, therefore, taken against him. ~ r i  another 
ofticer, it was decided to impose a ban on hisre-pmploy-
ment for it· periO'Ci of 3 years ·after-his .1'etiremcnt from 
service. Subsequently, however, this decision was review-
ed and, in consultation with the Central Vigilance Com-
mission, the ban imposed on his re-employment was lifted' 
after tWoyearsh'ad elapsed;fTom the imposition of the 
b.an. As regards the third officerj ~ Sev... Displeasure" 
hit. tfle'" General·'· 'Officer' . o t i i ~i.c ie  Central 
Command,' was conveyed to hi.\" on 15th September, 19,'11. 
With regard to the disciplinary action against the three 



Civilian Officers, the Report of the Commissioner for En-
quiries, together with the advice of the e~tr  Vigilance 
Commission, has been received towards the end of August, 
1973. The same is under examination in the Mi!listry 
and the Committee will be apprised of the disciplinary 
action taken in due course. 

Remedial Measures. 

In order to plug the loopholes in the works executjOl. proce-
dure, the following instructions have been issued:-

(a) Technical instruction No. 15 of 1971 in respect of re-
inforcement in RCC beams. 

(b) QMG's Branch, Army HQ. letter No. 61279/Q3W 
(Policy) dated 24th October, 1969-PIg. and Progres-
sing of Army Works Projects. 

(c) EinC's Branch, Army HQ letter No. 39349/E2A date<: 
15 March, 1971 Time Schedule for completion 0: 
works." 

1.S. The Committee bad obeerved that althouP the defeeta II 
the cOllStrudioa of the main trallSlDitter buildin, were notleed a 
early as May, 1968, condusive departmental action was yet to b 
taken and had desired that there should be no further delay in th 
matter. However, from the reply of tfte Ministry sent on the 17t 
Deeember, 1973, the Committee very much regret to note that I 
regards disciplinary at'ticm at;mmt· the· thrise· Civilian OfBcers, d 
advice of the Central Vigilance Commission, which has been recel1 
ed in AUlast, 1173, jj .. till UDder namiilatiea. • No further COli 
mUDicatioD ha. been received from the' Hi .... try ... , . '11Ie Committ. 
take a serious Dote of the delay ill takiiag e~ t  'action de 
pile their speeifte oMerVatioo5. Ntrrma1Iy it· should net take d 
lone to take a decisioa on the advice c:tf the Central VipJance COl 
miision unless there· are some specific . reuo... 'I'be Committ 
would thereforerequit'e thaf thediselplinary actiOB should 
taken forthwith UDder intimation to the Committee. 

Encouragements on· requisitioned land (Paragraph 1.53-S. No. 

1.9. Referring to a case of encroachment by unauthorised pers( 
on lands requisitioned by the Ministry 01 Defence, the Commit 
in paragraph 1.53 of the Report bad observed:-

"The case dealt with above is admittedly not ap isolated 0 
There are other cases also where requisitioned land.; , 
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in unauthorised occupation. Although it was stated in 
December, 1970, that the details of such cases were under 
collection, the Ministry have not as yet furnished the de-
tails to the Committee. This shows that all these years 
no attempts have been made to review the position com. 
prehensively with a view to taking suitable action. The 
Committee consider this to be highly unsatisfadory. They 
trust that necessary data in this regard would be collect-
ed without any further delay and reported to them. They 
would also be interested in knowing the action taken o'r 
proposed to be taken by Government to put such lands to 
effective use or to derequisition them Rfter evicting the 
unauthorised persons." 

1.10. In their reply. dated the 6th December, 1973, the Ministry 
o()f Defence have stated:- ' 

" .: 

"Cases of encroachments have been reviewed by the concern-
ed authorities and action initiated to remove the encroach-
ments.In a . ~ er ·of c ~ eQCl'oacltllleRt,; have been 
removed in the recent past. In cases where lands are not 
~e e  for defence. PUl'poses, the authorities have been 
advised to de-requsitilim such lands. A statement in the 
prescribed proforma showing the particulaNof requsi-
tioned lands which are at present under encroachment is 
fl,lrl)isbed in the .annexure·. 

1.11. From the detail" famished by the Ministry (Anllexure)* 
'the Committe Dote that iD as many as Z3 cates large areas of land 
relluisldoDed for defence purposes on payment of considet'able com-
pellSatiOll in various States are in unauthorised oeoapation extend-
Ing over a period of 18 years in a number of cases. That the details 
of such CB8eIJ which were stated to·be muler_leetiola in December, 
'lI78, could be iIltimated only' in Deeember,1873, shows that there 
has been no effective centralised watch over the manner in which 
the requisitioned lands are not to use. Strangely enough. 22S Bighas 
and 9 'Hiswas of land requisitioned for military training purposes 
at Bharatpur (Rajasthan) has been encroached upon by "n agricul-
tural farm of Rajasthan Government since 1965 and although the 
Collector has been requested to remOVe the encroachment there 
I)as been no respcmse from him. The Committee desire that al1 these 
eases should be vigorously pursued of Government level with the 
1luthoritles coneemed. The Committee further suggest that there 
~ o  be a centralised watch over the position In future. 



~ 

Slow progress in the di.sposal of unwanted stores-Paragraph 1.90-
S. No. 13). 

1.12. With regard to the slow progress in the disposal of tbe un-
wanted stores, the Committee, in paragraph 1.90 of the Report, had 
·observed:-

"At the end of April, 1972, stores of the value of Rs. 100.95 
crores have been i o ~  of as against Rs. 82.15 crores 
till July, 1970. Thus, the progress in the disposal of these 
unwanted stores, which occupy valuable storage space, 
has been slow. The  Committee had earlier in their 19th 
Report (Fourth Lok Sabha) 1967-68 stressed the need to 
keep a close watch on the rates of disposal of surplus and 
obsolete stores. As the bulk of these stores are stated to 
have been procured during the pre--Independence period, 
the Committee are unable to appreciate the undue delay 
in their diSpOsal. The Committee understand that a study 
. team' bas been constituted in September, 1971, to go into 
the' existing disposal procedures to i~e ti  the areas 
which ,impede expeditious disposal.and that it is expect-
ed to submit report shortly. They tru:st that action on 
the basis of this study, would help in the disposal of these 
surplus and obsolete stores expeditiously." 

1.13.tn their reply, dated the 19th Ncsvember,. 1973,the Ministry 
-of Defence have stated:-' '.f 

"The observations of the PAC are note for compliance. 
, 

The details of the.stores put up for examination to the 
Technical Team,' those actually examined by the Team 
and the balance awaiting examination, separately for 
the periods upto July, 1970 and upto July, 1972 are 
as under:- " 

Stores reported to the Tech- Stores examined by the 
nical Team Technical Team 

128-87 

(upto end of July, 70) 

ISS'68 

(uP!O end of July, 72) 

(Value in Cram of Rupees) 

lIS' 70 

(at the end of July, 70) 

148'49 

<at the end of July, 72) 

Balance stores awaitilll 
examination by the 

Technical Team 

13-17 

(at the end of July, 70) 

S ~ 

<at the end of July, 72) 



hom tHe abbve it Will De seen that the Technical Team 
examined stores worth Rs. 32.79 crores (Rs. 148.49--Rs. 
115.70) during the period July, 197(}-July, 1972. ~ 

value of stores awaiting examination by the Technical 
Team at the end of the period July 1964-July, 1970 was 
Rs. 13.17 crores and that of the stores awaiting examina-
tion at the end of the period July, 1964-July, 1972 was Rs. 
5.98 crores. As on 31st May, 1972 stores worth Rs. 5.29 
crores were oustanding awaiting scrutiny by the Techni-
cal Team. Thus the stores of the value of Rs. 7.98 crores 
(Rs. 13.17-Rs. 5.29) formed only a part of Rs. 32.79 crores 
worth of MOres examined by the Technical Team during 
July, 197o-July, 1972. 

The Study Team for streamlining the existing proceedures for 
assessment of surpluses and disposal thereof has since 
submitted its report to Government on 11th May, ]973 and 
the report is under examination of the Government. In 
the meantime a special drive has been undertaken for dis-
posal of surplus ferrous items pertaining to A & B ve ~

cles and also surplus A vehicles. Negotiations are, in pro-
gress with the Steel Authority of indi.a Limited for lifting 
ferrous items for smelting and rerolling purposes. About 
20,700 tons of ferrous items/A vehicles are likely to be 
cleared shortly." 

.1.14. The Committee regret that the progress made in recard to 
dispOMl of UDwanted stores since April, m2 has not been intimated. 
Further, although the report of the Study Team constituted in Sep-
tember', 1m for streamlining the existing procedures for assessment 
of surpluses and disposal 'thereof was IIIlbmitted In May, J 973, it is 
statecl to be still under examination. It should be noted that the 
Study Team had taken ZO months to report OD such a limited ques-
tion and its report is pending with the GoVemment for about ~ 

months. The ComJDittee are extremely displeased that unconsel-
onable delay has already taken place and would require that suitable 
action on the recommendations of the Study Team should be taken 
forthwith. 

Hiring of private residential accommodation-(Paragraph. 1.100-. 
S. No. 17). 

1.15. Commenting on the heavy rent liability in respect of the 



.. 
7 

private accommodation hired by the Department, the Committee in 
paragraph 1.100 of the Report had observed as f.)llows:-

"Incidentally, the Committee find that buildings were hired 
at an average rent of about Rs. 345 per month. On this 
basis the rent payable for the 212 hired buildings by the 
Defence Department to the owners works out to ahout 
Rs. 8.78 lakhs per annum. The Committee would suggest 
that the necessity for hiring private accommodation with 
the attendant heavy rent liability should be carefully 
gone into by Government with a view to seeing ~t er 

it will be economical for Defence Department to put up 
their own buildings on the lands that may be available 
with them, especially.when they have the necessary 01'gll.-
nisation for the purpose. The position in this regard in 
stations other than Delhi would also require similar exa-
mination. The results of such comprehensive examina-
tion should be reported to the Committee." 

1.16. to their reply, dated the 18th December, 1973, the Ministry 
of Defence have stated:-

"The economics of construction of residential accommodation 
vis-a-vis hiring of private accommodation in Delhi and 
other stations, where there is shortage of Government 
accommodation resulting in hiring of private accommoda-
tion has been examined and the position is given in suc-
ceeding paras. 

A decision was taken by the Emergency Commitfee of the 
Cabinet on the 9th December, 1965 that the deficiencies of 
married/separated families accommodation in the Defence 
Services should be made up tn a phased programme over 
a period of 15 to 20 years. The cost of making up the 
deficiencies was then estimated at Rs. 289 crores f()r the 
Army, Rs. 57.22 crores for theAir Foree and Rs. 7.16 crores 
for the Navy. 

In pursuance of this policy, ~ phased programme of construc-
tion was drawn up and: from the e i i~  of the pro-
gramme in 1966-67 upto 31st March, 1972. an expenditure 
of about Rs. 126 crores has been .incurred on the provision 
of married accommodation in the three Services. As a 
result of construction of more accommodation the per-
centage of satisfaction of entitled officers and others hes 

6 _ooaGOGanont of +hI> rpauirement of fund'! 
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for the purpose of completing the entitled married accom-
modation upto 1985 indicated that taking into considera-
tion escalation in prices approx. Rs. 780 crores would be 
re9uired to be spent for this purpose also during the years 
1973-74 to 1984-85. 

In the Budget of 1973-74, there exists a provision of Rs. 67 
crores only for Capital Works of the Army, Navy and 
Air Force. In the past substantial portion of the Capital 
Works Budget was spent on married accommodation but 
in this year only married accommodation amounting to· 
Rs. 2 crores have been released. 

In an effort to contain the expenditure on Defence Capital 
Works strictly within the provision made in thp. Budget_ 
1973-74,the Apex Planning Group has directed that· all 
domestic, storage and admin. accommodation of the 
Defence Services which has progressed below plinth level 
may be suspended. It has also been decided that con-
struction of non-functional buildings which are yet to be 
taken up or which have not proceeded beyond the plinth 
level should be stopped and that construction referred for 
the current financial year. 

In an effort to contain the expenditure within budget alloca.-
tion as mentioned above, it has been decided to suspend 
upto 31st January, 1974 the Works already in progress 
costing above 20 lakhs each and also others provided they 
nad not reached beyond 75 per cent and 60 per cent res-
pectively on the physical completion stage. An exception 
was made in the case of the Navy on the condition that 
re-appropriation is made from other Capital Heads to the 
extent required. As the availability of funds for Defence 
Capital Works will seem to be at about the same level at 
1973-74 for some time to come, the progress of making 
good deficiencies in married accommodation mRy remain 
at lower ebb. The possibilities are, however, being ex-
plored to obtain loan from L.I.C. for the construction pur-
poses. There is also a proposal to utilise Defence lands 
to trigger oft' construction activity so that a fair return 
comes to Defence Ministry in the terms of constructed 
residential accommodation. 

Further progress on the provision of married accommodation 
for the Anned Forces personnel will depend on the provi-
sion of funds for this purpose in the Budget Estimates of 
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the ensuing years and the success of the schemes men-
tioned in the preceding paragraphs." 

1.17. The Committee had suggested that the necessity for hiring 
private residential accommodation should be carefully gone into by 
the Government with a view to seeing whether it would he econo-
mical for the Defence Department to put up their own buildings oU' 
the lands that might be available with them especially when they 
had the necessary organisation o~ the purpose. Mentioning a 
general decision taken in December, 1965 that the deficiencies of ac-
commodation in the Defence Services should be made up in a phas-
ed manner, the Ministry have brought out that the limited availabi-
lity of funds stands in the way. In view, however, of heavy rent lia-
bility for hired accommodation in places like Delbi and the undesir-
ability of Government being involved in transactions, necessarily ex-
travagant, with private real property interests, the Committee would 
suggest that priority should be given for construction of cheap and 
u'tility oriented accommodation in such places where the Defence' 
lands are available. 

Manufacture of a weapon (Paragraph 2.30-S. No. 19) 

1.18. Commenting on the bottlenecks in achieving the rated capa-
city for the production of a weapon, the Committee in paragraph, 
2.30 of the Report had observed:-

"The main bottleneck in achieving the rated capac:ty was with 
the HEC (Public Sector Undertaking) which was to sup-
ply a part of the weapon required for matching the pro-
duction of the other part of the Ordnance Factory. As 
against the expected supply of 15 parts per month, the 
undertaking could at the rate of only one part Qer month 
as late as 1970. It is unfortunate that there was some 
confusion about meeting the requirement of forgings and 
castings for the production of this part by the undertak-
ing. It was only in 1968 that it became clear that the 
Public Sector Undertaking must develop its own castings 
and forgings. Further, according to the Ministry of Steel' 
and Mines, the Undertaking's capacity to supply the part 
of the weapon was only 5 per month and frequent changes 
tn tbe drawings had partly accounted for the lower rate 
of production. All these require to be gone into to find' 
out as to what went wrong. Considering the present capa-
city of the undertaking, steps have also to be taken to ~ 

ment the production of the part of the weapon to reaeJt. 
. the production capacity of 25 weapons per montb." 
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1.19. In t ei~ reply, dated the 17th December, 1973, the Ministry 
rOf Defence stated:-

"While the HEC was under the impression that the Ordnance 
Factories would supply the required castings and forgings 
to them for the Carriages ordered on HEC, the fact was 
that an agreement had been reached in Decemcer. 1965 
with the Chairmatl, HEC that the Ordnance Factories 
would supply only 10 sets of castings and forgings/or the· 
first 10 Carriages. Thereafter the HEC were to develop 
these castingalforgings and meet their requirements. 
The DGOF had eompleted supply of these 10 carriages to 
BEe in ~ er  1968. 

As regards frequent changes in the drawings, it is a fact that 
some changes were made at the instance of the Develop-
ment Team. HEC had been kent informed of these 
changes which were of minor ~t re. 

Since 1969, Ordnance Factories have been supplying the re-
quired accessories and equipments but HEC's production 
rate is still below 5 sets per month." 

1.20. The Ministry of Heavy Industry, in their reply, dated the 
-12th February, 1974, have stated:-

"AccOJ"ding to the assessment of the capability of the Heavy 
Engineering Corporation made by Shri L. C. Kotwal, De-
puty General Manager Gun Carriage Factory Jabalpur in 
his report dated 4th December, 1968 to manufacture Car-
riages the Corporation had a capacity. for manufacture of 
not exceeding 5 carriages per month from June, 1969 on-
wards. The supply of 15 Nos.  of per month was envisag-
ed only in the letter of intent issued by DGOF to HEC in 
April, 1966. This figure was not based on realistil' e;ti-
mates. 

As regards increase in the rate of· production of the weapon 
to fea<:h the production capacity of 25 weapons Pf'r month 
in HEC, it may be mentioned that there is n.o i e i~o  
of further orders of similar Gun Carriages bemg re~e ve  
from MiniStry of Defence. The question of increasmg (If 
ftte rate of production, ·therefllre, does not ari!*! at this 

,... stAge." , 

1.21. ~ Committee· had 'notlted that there was !IOIBe tOnfusion 
.-,"*t meetinl the requirement of forcinll and eutiDp for the pro-
4uetlOD of a part of the we.poIl by the BEC. It wall onty ill 1168 
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"that it became clear t!aat HEC must develop its own c8!1tings and 
forgings. The Ministry of Defence have stated that an agreement 
had been reached in 1965 with the Chairman, nEC that the Ord-
nance Factories would supply onh' 10 sets of castings an" forgings 
for the ir ~ 10 carriages. It is regrettable that the reply of the i ~ 

istry of Heavy Industry is ~i e t on this point. Further, the Com-
mittee had been informed that the capacity of the HEC to supply 
part uf the weapon was only 5 per month although e e c~ had ex-
pected from them 15 partR per month. According to the informa-
tion now given by the Ministry of Heavy Industry the capacity had 
been assessed in December, 1968 by t ~ Deputy General Mannger 
-of the Ordnance Factory himself as not exceeding 5 per month from 
June, 1969 onwards. That Miilistry have further stated that the 
figure of 15 per month mentioned in the letter of intent l<;sued hy 
the nGOF to HEC in April, 1966 was not based on re~ i ti ~ estl· 
mates. All this goes to show that there has been no coordination 
"etween the nGOF and the Public Sector Undertaking. Although 
the Committee had desired that the matter should he gone into to 
-find out what  went wrong, the replies from the i i tri~  concel'D-
-ed not only do not throw any light but also contradict each other. 
'The Committee deprecate this and reiterate that the matter should 
'be investigated and responsibility fixed. 

,Cost of Production in Ordnance Factories (Paragraphs 2.31 and 2.88-
S. Nos. 20 and 27 respectively). 

1.22. In paragraphs 2.31 and 2.88 of the Report, the Committee 
had raised the issue of high cost of production in the Ordnance 
'Factories and Public Sector Undertakings. The Committee had 
>observed:-

2.31-S. No. 20: "One more a!>'pect which the Committee would 
like to refer to is the high cost of production of the part 
of the weapon by the Public Sector Undertaking. The 
cost of production by the undertaking is Rs. 2.32 lakhs per 
part as against the ordnance factory cost of Rs. 0.53 lakh. 
The difference to the extent of about 340 per cent is ob-
viously unjustified. Efforts should, therefore, be made first 
to ascertain why there is this big difference and then to 
take steps to bring down the cost of production in the 
Public Sector Undertaking." 

'2.88-S. No. 27: "The Committee find that the additional 
capacity built up and laboUr employed for prcduction of 
garments in the three ordnance clothing factories o o ~ 

tn, the Chinese Aggression proved to be far in exce. 

:::3560 LS-2. 
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of normal requirements after 1965. Consequently des-
pite steps taken to diversify production and absorbing 
some labour, about 3,000 workers had to be retained with-
out any work. The idle time wages paid to such workers 
during August, 1969 to June, 1971, amounting to Rs. 69.16 
lakhs. In this connection, the following suggestions are 
made:-

(i) As admittedly the cost of production of clothing items in 
the ordnance factories is higher than tIM cost of procure-
ment from trade, there is a need to go into the cost 
structure in a scientific manner with a view to bring-
ing down the overheads. The products turned out by 
the ordnance factories should not only be good in quality 
but also be competitive in rates," 

1.23. In their reply, dated the 12th February, 1974, and the 17th 
December, 1973, the Ministries of Heavy Industry and Defence 
respectively have stated as under seriatum:-

2.31-S. No. 20: "The cost of production of the weapon by 
HEC cannot be compared with that of Ordnance Factories 
for the following reasons:-

(i) HEC hr.-:e rr:uch higher overheads than Ordnance Fac-
tories, as most of the equipment used by the Ordn::mce 
Factories are old. 

(ii) Ordnance Factories have specialised equipment for 
manufacture of major components required for Guns 
and Carriages while HEC has had to manufacture these-
weapons using ,general engineering methods. 

(iii) Ordnance Factories have got decades of experience in 
the manufacture of guns and carriages whilst this is the 
first order to be executed by HEC for manufacture of 
Gun. 

(iv) Ordnance Factories do not pay interest on Capital and 
Working Capital while HEC has to pay interest. 

Iii view of the above factors the cost of production in HEC is 
, bound to be higher. 

As already mentioned it is not likely that the OGOF would 
place m::Jre orders on HEC for similar equipment. In 
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view of the increased utilisation of production capacity 
in HEC, the cost of production will no doubt be more 
reasonable in comparison to prices quoted previously." 

2.88-8. No. 27: "The observation of the PAC that there is 
need to go into cost structure in a scientific manner with 
a view to bringing down the overheads have been noted. 
It ~~  however, be mentioned that overheads incurred in 
the Ordnance Factories include cost of such social liabi-
lities as housing, education, medical care, security and 
many other welfare measures. 

A part time high level committee and a whob time working 
~  have been constituted to review the cost and man-
agement accounting system in ordnance factories. One of 
the terms of the reference of the group is to suggest im-
provements in the overheads controls." 

1.24. Explaining the difterence in the c~t of production between 
the HEC and the Ordnance Factories the Ministry of Heavy Indus-
try have inter-alia stated that the Ordnance Facto1"ies do not pay 
interest on capital and working capital i~e BEC has to pay in-
terest. As regards clothing items the Committee had mentioned in 
paragraph 2.88 of the Report that the cost of production in the Ord-
nance Factoriec; was higher than t ~ cost of procurt'ment from trade. 
The gap will be wider stilI if the interest overhe{ld is taken into ac-
count. In order that a comparison of costs may not be vitiated, it is 
necessary that th:! cost of the Ordmtnce Factories shodd also be 
computed taking into account the inte1"est on ('a.pilal. Now that a 
part time high level Committee ?nd a whole-time working group 
have been constituted to r vi~  the cost and management account-
ing system in Ordnance Factories, the Committee stress that the 
necessity for including in the cost of IJroduction the interest on capi-
tal also shou!d be taken into c~o  while reviewing the matter. 

1.25. The Committee find ~t difficult to ~eci te an apparent 
position where theHEC production costs 'Of a specified Uem are 340 
per cent higher than in Ordnance Factories. The reasons given for 
such difterence seem inadequate and in any cpse reveal a potentially 
perilous situatbn in re~ ect of strat'.!gic .~ ic liector production. 

Purchase of a defective Salt Bath Furn'lce (Paragraph 2.41-5. No. 22) 

1.26. Dealing with a purchase of a defective furnace for which 
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full payment has been made after the defects came to notice, the ' 
Committee in paragraph 2.41 of the Report had observed:-

"The non-establishment of gear box line in one of the Ord-
nance factories is explained as due partly to the delay ill 
getting complete set of machines. The Committee depre-
cate the delay in placing olrders for the machines. They 
find that a salt bath Furnace which was found to be defec-
tive is yet to be repaired. It is surprising that although it 
was found defective in February, 1966, the firm's bill was 
settled in full in June, 1966. The re~ o i i it  for this 
lapse need9 to be fixed. The progress in regard to either 
getting the replacement from the supplier or recovering 
the cost from them may be reported to the Committee. 
The time taken to settle matter has been long. Further, 
the committee are at a loss to understand how the Director 
of Inspection could pass the defective furnace. His res-
ponsibility in the matter should be examined." 

1.27. In their reply, dated the 15th December, 1973, the Ministry 
of Defence have stated as under:- ' 

''The question of fixing responsibility for making the balance 
payment for the Salt Bath Furnace to the supplier firm 
was examined in consultation with the Director General, 
Ordnance Factories. Calcutta DGOF is of the view that 
as there was no provision in the Purchase Contract for 
making full payment only after commissioning of the fur-
nace and so long as the supplier has effected the repairs, 
it was not possible to withhold the ba1ance payment. The 
matter has, howp,yer, l:>een taken up with DGOF 'for recon-
sideration and fixing up of responsibility. 

In regard to the replacement for the Furnace. DGOF is consi-
dering an offer from the firm alongwith other firms. 

Further development with regard to the above will be inform-
ed to the PAC shortly. 

As reltards the examination of the responsibility of Dlrector 
of Inspection Ministry of Supply have since informed that 
the case relating to inspection of furnace, in question has 
been destroyed and that the Director General of Supplies 

!, and Disposals has instructed the Director Of Inspection, 
Bombay to depute an Inspecting Officer urgently to Mac-
hine Tool Prototype Factory, Ambernath to collect the ne-
cessary date and furnish the information to DGS&D to 
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examine the matter further. PAC would be advised of the 
position in this respect also shortly.". 

1.28. The Committee were surprised to note that t o ~  the 
salt bath furnace was found defective in February, 1966 the firm's 
bnI was settled in full in June, 1966. The lack of ~ovi~io  in the 
purchase contract for makin& full payment only after eommlssioninl' 
of the furnace pointed out by the DGOF is not relevant to the point 
raised by the Committee. They accordingly stress that the respon-
sibility for the lack of care should be fixed it o ~ t further delay. 

1.29. As regards fixation of responsibility for the failure to detect 
during inspection tbe defect in the furnace, the Committee regret to 
learn that the record relating to inspection has been destroyed. They 
would like to know whether the destruction of the record wns not 
done prematurely especially because the defects in supply had come 
to notice as early as February. 1966 and it was necessary to preserve 
it. The matter, therefore, require thorougb investigation. The Com-
mittee would also urge that such information as may be neeessary 
should be obtained from the Ordnance Factory and tbe responsibility 
fixed forthwith for the failure of inspection under advice to them. 

The need to prov;.de for suitable safeguards in the Collabo1'ation 
Agreements (Paragraph 2.42-5. No. 23) 

1.30. Commenting on the delay in establishing the axle line in 
an Ordnance Factory, the Committee in paragraph 2.42 of the Report 
had observed:-

"The delay in establishing the axle line in the other ordnance 
factory is attril?1!ted to delays in getting the castings and 
forgings partly from the collaborators. The Committee 
find that t ~ie is no provision in the collaboration agree-
ment for imposition of any penalty for delayed supplies. 
This is stated to be a general feature of all the collabora-
tion agreements. Thus, there is a lacuna which may en-
courage dilatory tactics on the part of the collaborators. 
The Committee desire that Government should examine 
as to what safeguards can be written into collaboration 
agreements so that the collaborator acquires a stake in 
establishing production in India in time." 

1.3-1. In their reply, dated the 15th December, 1973; the Ministry 

of Defence have stated:-

"The recommendations of the Committe':' ~ e been noted for 

future guidance." 
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1.32. The Committee had suggested that Government should exa-
mine as to what safeguards could be written into collaboration agree-
ments so that the collaborators aequire a stake in establishing pro-
duction in India in time. The Ministry have merely noted it for 
future guidance. They have nat spelt out the ~ .. rds that they 
propose to provide. The Committee, therefore, stress that general 
instructions be issued forthwith to all the MinistriesfDepartments 
SUftesting incorporation of necessary safeguards in such agreements 
in future. 

Lapses in purchase of parts Clj AVRO aircraft (Paragraph 2. 74.-S. No. 
24-25A) 

1.33. Commenting on the lapses occurred in the purchas", of parts 
of AVRO aircraft from a foreign company, the Committee in para-
graph 2.74 had observed:-

"The Committee regret that in the purchase of parts of 16 
A VRO aircraft of which 5 were to be modified to VVIP 
version and to executive version, between 1963 and 1965 
from a foreign company verious lapses occurred as detailed 
below: 

(1) The sanction issued by the Government for the pUl'chase 
was strangely enough on the basis of a more 'guess work', 
as admitted by the Secretary, Defence Production. 

(2) Although under the agreement concluded in .lui), 1959 
the company was to furnish a complete list of all the 
components within 12 months, the itemised price list was 
received only in October, 1964 for series I and in Octo-
ber, 1965 for series II of the aircraft. No action appears 
to have been taken against the company for this delay. 

(3) At the time when the agreement was executed the air-
craft was only at the design stage. The company's pro-
mise regarding the supply of itemised price was thus ad-
mittedly unrealistic. 

(4) As against-the sanctioned amount of £2,502,282, the 
amount claimed by the company was .£,3,413,633. No 
further approval of Government was obtained sanction-
ing this increase. 

(5) The difference in cost of modifications alone was 
£4,56,321. Even a rough indication of the cost of modifi-
cations was not obtained for series II of the aircraft (i.e. 
12 out of 16) from the company. 
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(6) A committee appointed by Government (Sen Commit-
tee) had reported in December, 1966 that there had been 
a failure of procedure in the Ministry of Defence in that 
the issues involved had not been brought to a focus and 
orders of appropriate authorities obtained in tfme. 

(7) As regards the additional and optional equipments for 
the aircraft the basis of sanction was an indication of 
£2,000 per aircraft. An IAF team had pointed out that 
the figure would be around £ 9,300. Clarification had 
been sought by Air Headquarters and the IAF team had 
intimated that detailed lists were being worked out by 
the company. This had not been brought to the notice 
of Government. According to the Sen Commitfee, it was 
clearly incumbent on Air Headquarters to have brought 
this major change in the estimates to the pointed notice 
of Government and the omission in this regard is to be 
taken as a lapse for which the Headquarters have to bear 
the blame. 

(8) The Defence Accounts Department had not, regrettably, 
detected the irregularities in the course of audit. The 
Controller General of Defence Accounts accE'pted that 
there was failure in his organisation. 

This is hardly the way to process the purchase proposah involving 
cref'es of rupees in foreign exchange. All that the Government has 
done in the matter so far has been to caution one ex-Air forces Offi-
cer and to issue a simple circular and that too in December, 1969 to 
the effect that "it should be ensured that where a particular sanction 
'is proposed to be exceeded the matter is brought to the notice of au-
thorities concemedat the earliest opportunity". The exp1anation 
given for the delay in taking follow-up action on the Sen Ccmmittee 
report is not convincing. The Committee are also not satisfied with 
the perfunctory nature of the action taleen. They desire that the caSE 
should be reviewed in all its aspects and comprehensive instructions 
issued besides taking appropriate disciplinary action against the offi-
cers concerned for the various lapses and failures including those r;f 
the Accounts organisation." 

1.34. In reply to the last portion of the recommendation, dated 
the 9th January, 1974, the Ministry of Defence have stated'-

"Ne·ted. In view of the fact that the importance of preparing 
detailed project report has been realised by HAL and Gov-
ernment and for all new projects detailed work is being 
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done before proposals are put up to the Board. of Direc-
tors of the Company and Government, similar lapses are 
not likely to occur again. _ 

The Sen Committee Report was submitted to Government in 
December, 1966. No follOW up action was taken on thi&. 
report till April, 1969. Secretary (DP) has already de-
posed before the PAC that' the delay was due to the fact. 
that the concerned Joint Secretary desired to deAl with the 
case personally but could not do so on account of his pre-
occupation with the Aeron autics Committee's proceedings •. 
The officer had explained that the delay was not on pur-
pose but due to inadvertance only. The Minister for De-
fence Production to whose notice the matter was brought 
had accepted that the delay was inadvertant. The question. 
of reviewing the case with a view to taking dellciplinary 
action against the officer has again been considered and. 
orders of RUM have been obtained. In view ot the fact 
already explained a fresh review of the case is not likely· 
to throw further evidence or establish any mala fide inten-
tion, the Government after careful consideration, have de-
cided that no disciplinary action against this officer is con-
sidered called for. 

2. With regard to the processing of the HS-748 project, as al-
ready explained before the PAC there were only two offi-
cers who could be hold responsible for the lapse!;. Firstly. 
Gp/Capt. who was the AVRO Project Officer. The· 
Sen Committee has considered him re9pOnsible for not-
bringing to the notice of the Government the budgetary 
price of optional modification an indication of which was" 
given by the IAF team. Unfortunately, at thls ~t e  riO' 
action can be taken against him because he has Rlready re-
tired from the Air force. The second officer in question is 
Gp. Capt .... _ .. _ . who has also retired from the IAF but 
is now working as General Manager of the Kanpur Divi-
sion of HAL. He was the leader of the IAF teRm in UK 
and he-had considered cedain modifications indicated by 
Mis HAL to the series 2 aircraft as minor. As a matter of' 
fact he had already indicated in a separate enquy,·y that 
the report he made was based on the, discussion with the 
Avro manufacturers. It may be stated here that Mis. 
HSAL had clearly indicated that they would not be in a 

~i~io  to quote' ~  firm price. ,Under t ~. rc t~
l:es it is doubtful whether he could have dona anythmg· 

-" -
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better. In fact the Chakravorty Commission which had 
gone into the price aspects of the aircraft also corraborated 
his opinion. There is no evidence of any kind which could 
point to any mala fide intentions. At the worst, this was a 
case of an error in judgement. ! 

3. The recommendations of the PAC that the case should be 
reviewed has been considered. In the circumstances ex-
plained above, Government have come to the ~o c io . 

that no further action is called for. 

4. The recommendation of the PAC that comprehensive instruc-
tions should be issued in the matter has also been consi-
dered. It may be emphasised, as admitted before the PAC. 
that the variation in prices has mainly occurred due to 
want of a Project Report. This lacuna has since bl'en set 
right as detailed instructions are already available for pre-
paring project report before undertaking any projects in-
volving substantial financial investments. Copies of the 
follOwing instructions are attached for perusal. 

(i) M. of D. U.o. No. 17(203) 166ID(PS) dt. 22.12.1966 

This stresses the need for very careful and complete' 
assessment c·f the various aspects involved before setting 
up of important projects. 

(ii) Letter No. 16 (2) 1671D (HAL-II) dt. 1.12.1969 

This enjoined upon HAL the necessity to avoid recur"· 
rence of similar cases in future. 

(iii) M. of D. u.o.No. 17 (336) ID (PS) dt. 19.12.69. 

This indicated the necessity of bringing to the notice of 
Government the change in the budgetary. price, if any, 
made by the collaborators/manufacturers. 

(iv) Ministry of Supply O.M. No. P-II.Il1Ii70 dt. 18.8:10 

This lays down that the Indian side should provide in 
the Agreement with foreign collaborators suit9ble price 
verification clause, so that in respect of finished and semi-
finished components to. be imported from the collabo-
rators o1l1y reasonable and fair prices are paid to them. 
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(v) M. of D. U.o. No. 17(352)170!D(PS) dt. 31.12.70 
This provides that the Ministry of Finance (Department 
of Economic Affairs) should be associated even at the 
Planning stage of New Projects. 

5. This importance of preparing detailed Project Report has 
been realised since then by HAL and by Government and 
for all new projects detailed work is being done before 
proposals are put up to the Board of Directors of HAL 
Government for approval. In the circumstances:. it is hoped 
that a lapse similar to the one which has occurred in this 
case will not recur and further instructions covering the 
same aspect may not be called for. 

8. The disciplinary aspects in so far as Defence Accounts Offi-
cers are concerned is still under the consideration of the 
CGDA and the final views would be submitted to the PAC 
separately. " 

1.35. The Committee take a very serious view of the perfunctory 
manner in which their detailed observations have been treated by 
Government. It is particularly perturbing that the delay in taking 
action for the criminal squandering of our scarce foreign exchanee 
resources is again sought to be explained by the apparant remi'Ssnes!l 
of a Joint Secretary to act in an expeditious manner. The Commit· 
tee are pained to note the peculiar decision of Government practi-
cally to draw a veil over the matter. Since the seemingly avoidable 
foreign exchange expenditure was so large and enquiry has been 
clearly of a slipshed nature, presumably to shield somebody, the 
Committee would put stress On their observations made earlier and 
ask Government in all seriOllsne'\s to re-examine the o it~o  in con-
sultation with the Ministry of Finance at the highest level and send 
the Committee 8 report on further action taken 85 a result thereof. 

Recovery in respect of use of aircraft for unoffiCial purposes (Para-
graph 2.76-S. No. 26) .. •• 

1.36. While examining the utilisation of aircraft for unofficial 
purposes, the CommHtee in paragraph 2.76 of the Report had ob· 
served:-

"While exammmg the utilisation of aircraft, the Committee 
have found that a sum of Rs. 25,211 is outstanding for 
recovery from persons who were not entitled to use the 
aircraft but used them for official purposes during the 
years 1969-70 to 1971-72. Further a sum of Rs. 468 is out· 
standing for recovery in respect of the use of aircraft by 
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the Prime Minister for unofficial pur!,oscs. The progress 
of the recoveries may be reported to the Committee." 

1.37. In their reply, dated the 9th January, 1974, the Ministry of 
Defence have stated:-

"On further examination it has transpired that the outstando-
ing amount of Rs. 25,211.70 would stand reduced by 
Rs. 908.70. This is because that Shri T. A. Pai Chairman. 
UC and Shri Kalayaraman, Zonal secretary, LIC travel-
led on way only between Palam and Raipur whereas the 
bilI had been raised earlier for both ways. Out of the 
amount of Rs. 24.303 thus outstanding recovery, a sum 
of Rs. 23.803 ~ since been recovered leaving a balance 
of Rs. 500 only for the recovery of which expeditious 
action is being taken. 

2. The question of recovering Rs. 468 in respect of airlift pro-
vided to the Prime Minister and party during 1971-72. 
election will be considered as soon as certain information 
called for from the Prime Minister's Secretariat is re-
ceived." 

1.38. It is to be very much regretted that the recovery of a sum 
of money (Rs. 468/-) in respect of the use of aircraft by the Prime 
Minister for unofficial purposes has not yet been made. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

Recommendation 

"The Committee are concerned to note the irregularities in the 
requisition of the land including 2540 acres forming part of a tea 
estate for Defence requirements during 1964-65 through the Gov-
ernment of West Bengal. Although the annual compensation pay-
able for the portion of the tea estate was Rs. 0.74 lakh, 'on account' 
payments of Rs. 13.97 lakhs were made by the State Government to 
the owner of the estate during November, 1964-Novermer, 1965. It 
is of interest to note in this connection that the tea estate was pur-
chased in 1960 for Rs. 4.41 lakhs and a tea factory established at 
a cost of Rs. 3.40 lakhs only. An enquiry committee constituted to 
go into the alleged excess payments and other allied issues arising 
out of the requisitioning of the tea garden lands has held that under 
Section 30(iii) of the Defence of India Act, 1962 initial compensation 
was payable for the damages done to the tea bushes at the time of 
entry. The :JYIinistry of Defence are, however, not in agreement with 
this view. According to them if initial compensation has been paid 
to compensate for the alleged damage d6ne to tea bushe,. no recur-
ring compensation would be payable under Section 30(iii) of the 
Defence of India Act, 1962. The committee would urge that this 
should be settled soon to avoid further complication. Because of 
lack of care and irregularities committed it should be noted that the 
Public Exchequer has suffered financial loss. But what is surprising 
is that when a decision has been taken to requisition the land as a 
matter of urgency, the same sense of urgency has not been displayed 
in completing the transaction". 

[Serial No. 3 (Para No. 1.32) Appendix VI of 82nd Report of 
the PACj5t.h Lok Sabha).J 

Action Taken 

As ordered by the High Court of Calcutta in February, 1973, the 
Government of West Bengal completed in April, 1973 the prOCH&-
ings under Section 6(3) of the West Bengal Estates Acquisition Act, 
1953. The State Government have declared the land which is re-
quired for the purpose of the tea garden and the possession of which' 
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tea garden may retain in accordance with the provisions of Law. 
The State Government have also passed orders declaring the lands 
which are surplus to the requirements of the Tea Estate the posses-
sion of which tea garden is not entitled to retain. The entire area 
of the tea estate which was requisitioned for Defence purposes is 
included in the area declared surplus to the requirements of the tea 
garden. This area had already vested in the State free from encum-
brances with effect from 15th April, 1955. It is understood that for-
mal possesoion of the surplus land has been taken over by the State 
Government. Therefore, for the lands under the occupation of the 
Military authorities, the Ministry of Defence is not liable to pay any 
'Compensation to the owners of the Tea Estate. However, the Min-
istry is liable to pay rent to the State Government from the date of 
occupation till the date of transfer of ownership rights to the Min-
istry of Defence. The Ministry of Defence is also liable to pay to 
the State Government the transfer value of the land for transfer of 
ownership rights on the land to the Ministry of Defence. The 
amount of Rs. 13.57 Iakhs already paid by the Civil authorities to 
the owners of the tea estate will have to be adjusted by the State 
Government against the compensation payable to the owners of the 
tea estate comequent on vestin[t of the estate in the State Govern-
ment in 1955 and other claims, if any, under the West Bengal Estates 
Acquisition Act, 1955 or otherwise. The Chief Secretary to the Gov-
ernment of West Bengal has been requested (August, 1973) to con-
firm the above position. 

DADS has seen. 
[Ministry of Defence O.M. No. 11(14)/73/D (Budget), dated 

23-1()...1973.] 
Recommendation 

"According to the Defence Secretary, the tea estate stands vested 
in the West Bengal Government by a notification dated 11th Nov-
ember, 1954, under Section 4 of West Bengal Estates Acquisition 
Act, 1953 and once this notification is issued, under Section 5 of the 
Act all transfers can be declared malafide. Hence the Committee 
are given to urderstand that the transfer which took place in favour 
of the present 'owner' in 1960 is not bonafide and he will not be en-
titled to any compensation. The Committee would like to be in-

. formed of the final decision taken in. the matter". 
[Serial No.4 (Para No. 1.33) Appendix VI of 82nd Report of 

PAC (5th Lok Sabba).] 
Action Taken 

As stated by the Defence Secretary, the estate stood vested in 
the West Bengal Government with effect from 15th April, 1955. But 



this was subject to the fact that the erstwhile intennediary had a 
light to seek a lease of the area required for bonafide tea garden 
purposes under 5ection 6(3) of the West Bengal Estate Acquisition 
Act, 1953. The tea garden authorities had moved the High Court of 
Calcutta and obtained an injunction restraining the State Govern-
ment from taking any action in this regard. As ordered by the High 
Court, the State Government have now completed the proceedings 
under Section 6(3) of the West Bengal Estates Acquisition Act, 1953. 
The State Government have passed orders declaring the area re-
quired for bonafide tea garden purposes and the area which is sur-
plus to the requirements of the tea garden. The entire requisition-
ed land under the occupation of the Ministry of Defence is included 
in the area declared as surplus to the requirements of the tea earden. 
The tea garden authorities are, therefore, not entitled to receive any 
compensation from the Ministry of Defence on account of requisi-
tioning of the land. The State Government have been requested to 
transfer the ownership rights over the requisitioned la!ld to the 
Ministry of Defence. The Ministry of Defence will be liable to pay 
to the State Government the transfer value for the land and annual 
rent for the occupation of the land from the date of occupation to 
the date of formal transfer of the ownership rights. The tea garden 
authorities are entitled to receive compensation only as provided in 
the, West Bengal Estates Acquisition Act, The Chief Secretary to 
the Government of West Bengal has been reque::;ted in August, 1973 
to confirm the above position. 

DADS has seen. 

[Ministry of Defence O.M. No, 11(14)/73/D (Budget), dated 
23-1()-1973.J 

Recommendation 

To meet the training requirements of Air Force, la!'!d was to be 
acquired in two adjoining districts. Owing to procedural delays the 
preliminary notification under the Land AcqUisition Act could not 
be issued in time with the result that the compensation payable went 
up considerably and in the  meantime  the property was requisition-
ed temponrily for which rent had to be paid, The delay in issuing 
oti ic ~io  fer acquisition of land in thh ('else meant extra expen-
diture of over Rs, 25 lakhs to the Government. The committee ('on-
sider that once operational need is established there shouJd be nor-
mally no delay in, getting the relevant notification issued as the com-
oensation payable is determined with reference to the date of issue. 

[Serial No, 5 (Para No, 1.45) of Appendix VI of 82nd Report of 
the PAC (5th Lok Sabha).], 
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Action Taken 

The recommendation of the Committee has been noted. 
2. I,t has been decided that the need for a project should be ac-

cepted at the level of Joint Secretary, Additional Financial Adviser 
and Principal Staff Officers concerned. Once the need for the pro-
ject has been accepted, sanction for the acquisition of . land should 
be issued by the Joint Secretary soon after. At this stage the scru-
tiny need n"ot be a detailed one. After the sanction for acquisition 
is issued, the actual extent of land required for the project would 
be determined in consultation with the Ministry of Finance 
(Defence) within a period of 3 to 6 months and land only to the ex-
tent eo determined, would be acquired, though the initial sanction 

may be for a much larger extent. 

3. D.A.D.S. has seen. 

[Ministry of Defence a.M. No. 1l(14)/73/D (Budget), date::l 
7-12-1973.] 

Recommendation 

The Committee are concerned to note that 48 acres of lands re-
quisitioned in Calcutta for the use of the Defence Department dur-
ing the Second World War which were encroached upon unautho-
risedly by displaced persons from East Pakistan between 1948 and 
1950 could not be nerequsitioned as e~ except a small portion of 
land measuring 0.092 acre, which was handed ba-ck h the owner on 
11th February, 1970. and that Govemment have to pay recurring 
compensation for the lands at the rate of about Rs. 0.75 lakh per 
annum without deriving any corresponding benefit. The compensa-
tion paid till September. 1969, totalled upto Rs. 16 lakhs. The State 
Government who were requested to take action to derequisition the 
property in the condition in which it was, seemed to have consis-
tently held the view that before derequisitioning the hmd should be 
reverted to its original condition after vacating the encroachments. 
According to them, the encroachments could be va<:ated only by re-
habilitating the squatters elsewhere. The Defence Ministry are of 
the view that the financial assistance required for rehabilitation of 
the squatters cannot be a legitimate charge on Defence esti· 
mates. The matter should, therefore, be taken up further with the 
State Government in consultati('ln with the Minl<;try of Rehabilita-
tion to see that a solution is found for this problem expeditiously 
.. nd the property derequisitioned without any further loss of time 
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so as to save unneces3ary recurring cc.mpensation being paid by th .. 
Defence Department. The action taken in this regard may be inti-
.mated to the Committee within a period of six months. . 

[Serial No.6 (Para No. 1.52) of Appendix VI, of the 82nd Report 
of the P.A.C. (5th Lok Sabha).] 

Action Taken 

The matter was again taken up with the State Government. In 
May, 1973, a rl'ply was received from the Chio:lf Se~ e~ r  to the 
'Government of We!.t Bengal in which the view of the State Governr-
ment that a solution to the problem could be found only by provid-
ing funds by ilie Ministry of Defence for securing alternative accom-
modation for'the purpose of resettlement of the squatters was reite-
rated. It was further suggested that in case funds are not forth-
coming from the Ministry of Defence, the M;nistry of Rehabilitation 
may be request(\:i to include the squatters in the site in question in 
their Master Plan for the settlement of refugees. 

2. The question of rehabilitation of displaced squatter::; on requi-
-sitioned properties in West Bengal, which inclllde the land in ques-
tion had been examined by the Committee of Review and Rehabili-
tation Work in Wes: ~  ~~ ~ ~ t  by the Ministry of Labour 
and Rehabilitation. The Committee had inter.alia recommended in 
May, 1970 that the necessary rehabilitation assistance for the dis-
placed squatters on Central Government properties should come 
from the Ministries or Departments that had requisitioned the pro-
perty and that it should be the responsibility of the concerned Mint-
istry or Department to liquidate the problem of squatters on its pro-
perty. 

3. The recommendations of the Committee of Review were exa-
mined by the Ministry of Labour and Rehabilitation in consultation, 
among others, with Ministry of Defence (September, 1972). The 
Ministry of Rehabilitation have accepted the recommendation of the 
Committee of Review that the respective Departments should tackle 
,the problem of squatters on their property. As the land in question 
w.al'l requisitioned by the Ministry of Defence, it has been decided 
that the Ministry of Defence would deal with the problem indepen-
,(lently in their own way. 

I 4. Action has, therefore. been taken to empower tlre Military 
:Estate Ofticer. Calcutta to derequisition the encroached lands with 
their encroachments. 

5. In respect of an area of approximately 1/3rd acre of the re-
quisitioned land under encroachment, the owners had filed a Writ 
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Petition in the High Court at Calcutta. The Higl'1 Court in their 
judgement dated 23rd March, 1973 ordered that the peroperty be 
released and restored to the owners in as good a condttion as they 
'Were when possession thereof was taken, under Rule 75(A) of the 
Defence of India Rules. The High Court has further ordered Gov-
-ernment to forbear from imposing a condition that such release 
shall be made provided the owners of these lands accept possession 
with squatters thereon. The High Court has granted 18 months time 
to enable the Government to take steps· for release of the plots to 
the owners. Action is in had to implement the High Court's orders. 

6. Ministry of Law have advised that the judgement of the Cal-
'Cutta High Court is no bar to the Government releasing the requi-
sitioned properties of those owners to whom the judgement does not 
apply with squatters on them. The decision empowering the Mili-
tary Estate Officer, Calcutta to de-requisition the encroached lands 
with their encroachments was taken on the advice of Ministry of 
Law after taking into consideration the judgement of the Calcutta 
High Court. 

7. D.A.D.S. has seen. 

[Ministry of Defence O.M. No. 11(14)/73/D (Budget), dated 
11-12-1973] 

Recommendation 

The case dealt with above is admittedly not an isolated one. 
There are other cases also wit ere requisitioned lands are in unautho-
I'ised occupation. Although it was stated in December, 1970, that 
the details of such cases were under collection, the Ministry have 
not as yet furnished the details to the Committee. This shows that 
all these years no attempts have been made to review the position 
comprehensively with a view to taking suitable action. The Com-
mittee consider this to be highly unsatisfactory. They trust that 
necessary data in this regard would be collected without any further 
delay and reported to them. They would also be interested iD 
knowing the action taken or proposed to be taken by Government to 
put such lands to effective use or to derequisition them after evic-
tion the unauthorised persons. 

{Serial No.7 (Para No. 1.53) of Appendix VI, 82nd Report of the 
P.A.C. (5th Lok Sabha).] 

~tio  Taken 

Cases of encroachments have been provided by the concerned 
authorities .and action initiated to remove the encroachments. In J 

3560 L.S.-3. 
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number of cases encroachments ,have been removed in the recent. 
past. In cases where lands are not needed for defence purposes, the 
authorities have been advised to de-requisition such lands. A State 
ment in the prescribed proforma showing the particulars of requisi-
tioned lands which are at present under encroachment is furnisbf)d 
in the Annexure to this note. 

2. D.A.D.S. has seen. 

[Ministry of Defence O.M. No. 11 (14) /73/D (Budget), dated 
! 11-12-1973) 
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Recommendation 

Out of 18.38 lakh units of emergency food ration, called 'soft bars· I 

procured from two firms on orders placed between April, 1965 and 
August, 1967, as many as ~.  lakhs had deteriorated within a short 
period of their receipt. The CQmmittee note that although the sup-
pliers had agreed to replace free of cost the deteriorated stuft even 
'after the expiry of the warranty period, only 91,802 bars were return-
ed getting replacements for 36,826. Of the remaining quantity of 1.15 
lakhs bars, 1.05 lakh bars valuing about Rs. 1.09 lakh had already 
been destroyed or fed to animals under orders of local authorities. 
According to the Ministry, action has been taken to avoid loss to 
Government is as much as sum of Rs. 1.44 lakhs has been recovered 
and ,another sum of Rs. 0.60 lakh withheld against 1.70 lakh deterio-
rated bars which were not either returned or replaced. The Com-
mittee would like to know the final settlement of firm's bills. 

[So No.9 (Para No. 1.70) of 82nd Report of PAC 
(Fifth Lok Sabha) 1 

Action taken 

Ministry of Food and Agriculture (CDP) had' informed that a sum 
of Rs. 1,44,117/-was recovered from the Suppliers and a further sum 
of Rs. 60,000/-had been withheld. It has now been confirmed by 
Ministry of Food and Agriculture (CDP) that the Chief Pay and 
Accounts Officers has passed on the credit of Rs. 60,000/-to the CDA 
(Southern Command) Poona through the accounts for July 1973. 

2. All the three contracts against which these recoveries have 
beE!D made, have been completed and securities against the same 
already refunded to the Suppliers. 

3. DADS has seen. 

[Ministry of Defence O.M. No. 11 (14)173ID (Budget), dt. 
4-10-1973J 

Recommendation 

A number of proredural irre.gularities brought out by the courts 
of Inquiry cause concern to the Committee. While the Committee 
no,te that necessary instructions have been issued by the Army HQ 
on 13th May 1969, to prevent such lapses, they wish to emphasise 
that steps should be taken to see that the food supplies reach the 
units concerned in time and are consumed within the warranty 
period in the interest of the health of the Armed Forces. 

[So No. 11, (Para No. 1.80) Appendix VI of ~  Report of PAC 
(Fifth Lok Sabha)J 

-_ .. .-._. 
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Action taken 

The fYstem of demanding, procurement and despatch of foodstuffs-: 
ensures that the foodstuffs are invariably consumed within the 
warranty period, where applicable. At the same time, all to~  

procured for Defence Services are given an estimated storage life· 
(ESL) by the Composite Food Laboratory on acceptance from the 
trade. Instructions (attached) have already been issued in 1969 
(Techrucal Instruction No.7) directing all Brigadiers Army Service· 
Corps to issue the stocks within the assigned estimated storage life 
in order to ensure that troops are issued with foodstuffs while in-
good condition. Attention of all Brigadiers Army Service. Corps Com-
mands has once again been drawn to these instructions for strict 
complience vide Army HQ letter No. 99164IVII\Q\ST4 of 25th June, 

1973 (Copy attached). 

2. DADS has seen. 

[Ministry of Defence O.M. No. 11(14)\73\D (Budget), dt 
4-10-1973}. 

TELEPHONE 371549 

No. AI83675\QISTI 

To, 

BSASC 

Headquarters 

Southern Command (50) 

EB$tMn CommaDd ~ 

Western Command (65) 

Central Command (55) 

COpy 

ARMY HEADQUARTERS' 

Quartermaster General'. Branch-

DHQ PO NEW DELHI-Il 

Dated the 2nd July, ~ 

SUPPLIES AND TRANSPORT DIRECTORATE TECHNICAL.. 
INSTRUCTIONS 

1. Copies of the Supplies and Transport Directorate Technical: 
Instruction No.7 are forwarded herewith. 

2. Sufficient copies are enclosed for distribution to DDsST Corps, 
CsASC Corps Tps/Areas, OsC ASC Bns, DADsST Sub Areas\Comn 
Z Sub Areas/Indep Sub Areas, OsC Coys ASC (Sup) types 'A'to 'G'I' 
\Indep Sup PIs\Comp Pls\Comp-Food Laboratories\Food e~t o . 

it Re~erve Supply Depot\Reserve Grain Depot. 
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~. Please acknowledge. 

(R P UPPAL) 

CSO 

OFFG ADSTISTI 

for DIRECTOR OF SUPPLIES AND TRANSPORT 

Copy to:-

Comdt ASC School, BAREILL Y (2J 
.Comdt ASC Centre (South), BANGf\LORE (2) 

'Comdt ASC Centre (North), MEERUT (2) 

COpy 

Appendix cA' 

SUPPLIES AND TRANSPORTIDIRECTORATE 

TECHNICAL INSTRUCTION 

No.7 

SAMPLING OF STOCKS FOR DETERMINATION OF THEIR 
STORAGE LIFE 

1. At the time of acceptance of stocks of foodstuffs and their 
,despatch to supply depots, various items are given an estimated 
storage life (ESL) by the composite food laboratories and food 
inspection units, by stating the month upto the ~  of which these 
will remain fit for human consumption. under normal conditions of 
storage. 

2. In order to ensure that the troops are issued with foodstuffs 
when these are in good condition for consumption, it is highly essen· 
tial that stocks are issued within the assigned ESL. However, in 
certain cases, it may become necessary to restrict the issue of certain 
types of foodstuffs e.g., canned  vegetables and fruit, with the result 
:that these may have to be retained beyond the assigned ESL. 

3. Revised ESL which will normally be assigned to various com· 
'''Ilodities at the time of acceptance is as under:-

(a) Rice 12 months 

(b) Wheat and wheat products 3 months 

(c) Crushed grains and daIs. 6 months 

(d) Supr 13 months 

(e) Oil hydrogenated 6 months 

(f) Fruit Tinned • 9 months 

----_ .. 
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-----. --
(g) Vegetable tinned inlcu:iing pl)tatoes, but exc\udio, cab-

bage and cauliffower .  •  .  " I2 months 

'(h) Tomatoes, Cabbage and cauliflower 

G) Rum 

(It) Milk tinned 

·{i) Meat tinned 

(m) Tea 

(n) Fish tinned 

(0) Biscui ts serv ice 

(p) Pickles . 

(q) Whole milk powder . 

(r) Cigarettes 

9 months 

12 month. 

J2 monthA 

9 months 

J2 months 

IZ months 

6 months 

IZ months 

7 months 

6 months 

4. Separate instructions with regard to ESL in respect of hygiene 
.chemicals will be issued in due course. In the meantime, six months 
ESL will be taken therefor. . 

5. The revised ESL cover adequately the periOlds for which reserv-
·es of variouB items are to be held to all areas, except for advance 
stocking in LEH. Except for LEH, therefore, it should normally be 
possible to turnover the stocks of items o'f daily consumption well 
within the prescribed ESL, especially in the case of rice, wheat 
products, sugar, dalslcrushed grains, oil hydrogenated and tea. Our 
-experience, however, indicates that supply depots retain stocks for 
much too long and only issue them when these are given a short life. 
This not only results in unnecessary work for the CFLs but also in 
i ~r ct o  expenditure to the State. 

r 6. In the case of items having ESL of our 3 months, every effort 
will be made to ensure that the stocks are turned over within the 
stipulated period, However, if it is anticipated that this will not be 
possible, the supplX depot concerned will send fUrther samples to 
the composite food laboratory on which dependent for revision of 
1he ESL at least 3 months before the expiry ot the ESL date. Sam-
ples of rum will, however, not be sent for revision of the ESL, un-
less there is evidence of deterioration therein. . 

7. When the ESL is three months or less, every effort will be 
made to consume the stocks, within the ESL. If, for any reason, it 
-is anticipated that this cannot be done, fUrther samples will be sent 
'to the dependent CFL for revision on of the ESL two months before 
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expiry of the previous ESL. In additions, detailed information regard.-
ing the stocks and full reasons for inability to consume them within 
the previous ESL will be intimated to the BASC Command and, 
ST3lST4 Army Headquarters. 

8. When the ESLis less than three months, a firm date by which 
the Btocks must be consumed will be indicated in the laboratory 
report. If it is anticipated that it will not be possible to consume the 
stocks by the date indicated, the case with full particulars, will be 
reported to BASC Command for disposal orders. 

9. Tinned supplies, in addition, will be inspected periodically and 
samples drawn of any consignment showing signs of deterioration 
vi~. bulging, leaking etc. and despatched to CFLs concerned by fastest 
means for analysis. The CFL will accord high priority to their 
analysis and intimate results to the concerned supply depot as soon 
as possible. Similar action will be taken in the case of other items 
which show signs of early deterioration within the period of their 
ESL or wbeneveJ; circumstances warrant premature e~ tio  of 
t ~ stocks. 

10. It has also come to notice that owing to inedequate attention 
given in t ~ drawing of samples, stocks have been declared unfit by 
c~ o ite food liboratories leading to claiming compensation from 
the suppliers. In order to avoid such complications, the CFLs have 
already been instructed that, 1£ on examining a normal Ty Sample, 
it is indicated that the consignment has become unfit for human con· 
sumption, it should direct the depots/units concerned by signal to 
have the toc ~ thoroughly surveyed in the light of the laboratory's 
findings by a station board of officers and samples of each category 
(if sorti-ng is recommended), be submitted ~ to the laboratOl'Y-
together with board proceedings. Only then, after being fully satis-
fied that stocks are actually declared unfit for human consumption, 
an endorsement to thi5 effect will he. made to the Ty reports. This 
procedure need Dot be applied to the consignment, the value of which 
does not exceed Rs. 200.00 and the laboratory is satisfied that samples 
submitted are sufficient to justify their condemnation. 

11. The underlying object of the t ~o  made in paras 6 to 
10 above, is to ensure that, in the event of items being found to have 
gone bad during the period of their ESL, timely claims can be 
preferred within the warranty period as stipulated in the acceptance· 
tenders. Failure on the part of the supply depots for sending samples 
in time to the dependent CFLs will result in the claims for the_ 
stocks gone bad witbin the warranty period becoming time-barred. 
In such an event, the OC of the supply depot concerned will be held' 
personally responsible for the lapse. 
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12. To reduce avoidable workload. on the composite fOOd labora-
tories and to ensure that trOOPB are issued with food-stuffs ~  

these are in good condition for consumptions, every effort will be 
made to consume the foodstufts within the estimated storage life 
through intelligent anticipation. avoidance of overstocking and 
careful planning tUrn over. Any suggestion for further improve-
ment should be forwarded to Army Headquarters Q/ST7. 

13. Senior ASC officers will pay particular attention to the above 
e~t during their tours and visits to the various installations. 

14. ST Directorate Technical Instruction No.1 is hereby cancelled. 

(RKS DINDRA) 

Brig 

Offig DSIT 
No. 48775IQIST7 

ARMY HEADQUARTERS 

Quartermaster General's Branch 

DHQ PO NEW DELHI-ll 

Dated 1st July. 1969. 
COpy 

'TELEPHONE 371511 REGISTERED SDS 

Recommendation J 

.. - , -yo 

No. 99164!VII!QIST4 

To 

BSASC 

Headquarters 

Southern Command (50) 

Eastern Command (50) 

Western Command (50) 

Central Command (50) 

Northern Command (50) 

ARMY HEADQUARTERS 

Quartermaster General's Branch 

DHQ PO NEW DELHI-ll 

the 25th .June 1971. 

Turnover of Foodstutfs within the Warranty Period 

1. All foedstuffs procured for the Defence Services are given an 
estimated storage life (ESL) at the time of acceptance. Normally, 
these stocks are to be issued within the given ESL with a view to 
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ensuring that only foodstufts in good condition are l,sued In this 
:regard, comprehensive instruction about the sampling of stocks, to 
determine their storage life are contained in Technical Instruction 
No.7 forwarded to you vide this HQ letter No. AI83675lQlST1 of 200. 
July 1969.' I 

2. Please draw -the ~tte tio  of all stock holders to the above 
'Dechnical Instructions for stri,ct compliance. They will also be 
asked to ensUjl'e proper turnover of the stocks which can be achieved' 
by a constant watch on the stock position and staggering deliveries 
of stock against their future demands in a realistic manner. This 
would eliminate accumulation of stocks and hold up in issues which 
may prove to be a health hazard. 

3. Please ask. 

(AMAR SINGH) 

Brig 

DDST 

DIRECTOR OF SUPPLIES AND TRANSPORT 

Rcommendat'ion 

As per the Audit Paragraph the Technical Team which were set 
up to examine obsolete, obsolescent and surplus stores held in: 
stock by the Defence formations had, upto July 1970, examined 
stores worth Rs. 115.70 crores out of Rs. 128.87 crores listed for 
scrutiny by them. From the information furnished by the Ministry, 
it is seen that subsequently during a period of about 2 e~r  stores 
worth about Rs. 8.00 crores only were examined. The Committee 
conSider this to be undesirably slow progress. They trust the rate 
would be speeded up and the examination of the rest of the stores. 
completed with the maximum possible expedition. 

At the end of April 1972, stores of the value of Rs. 100.95 crores 
have been disposed of as against Rs. 82.15 crores till July, 1970. 
Thus, the progress in the disposal of these unwanted stores, which 
occupy valuable storage space, has been slow. The Committee had 
ea'rlier in their 19th Report (Fourth Lok Sabha) 1967.,68 stressed 
the need to keep a close watch on the rate:; Qf disposal of surplus 
and obsolete stores. As the bulk of these stores are stated to have 
been procured during the pre-Independence period, the Committee' 
are unable to appreciate the undue delay in their disposal. The Com-
mittee understand that a study team has been constituted in Sep-
tember, 1971, to go into the existing disposal procedures to identify 
the areas which impede expeditious disposal and that it is expected 
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to submit its report shortly. They trust that action on the basis of 
this study, would help in the disposal of these surplus and obsolete' 
stores expeditiously. 

[So Nos, 12 and 13(Paras 1.89 and 1.90) Appendix VI to PAC's 82nd 
Report (Fifth Lok Sabha)]1 

Action Taken 

Tne observations of the PAC are noted for compliance. 

2. The details of the stores put up for examination to the Techni-
cal Team, those actually examined by the Team and the balance-
awaiting examination, separately for the periods upto July 1970 and 
upto July 1972 are as under:-

Stores reported to the ec ~ Stores examined by the 
nical Team Technical Team I 

-,----, 
("a!ue in Crores of Rupeea) 

128, 87 

(Upto the end of July 70) 

155'68 

(upto the end of July 72) 

n5'70 

(at the end of July 70) 

148'49 

(at the end of July 72) 

Balance stores awaiting 
examination by the Tech-

nical Team 

13' 17 

(at the end of July 70) 

5'98 

(at the end of July 72) 

From the above it will be seen that the Technical Team examined 
stores worth Rs. 32.79 crores (Rs. 148.49-Rs. 115.70) during the 
period July 70-July 72. The value of stores awaiting examination by 
the Technical Team at the end of the period July 64-July 70 was 
Rs. 13.17 crores and that of the stores awaiting examination at the 
end of the period July 64-July 72 was 5.98 crores. As on 31st l\1ay 
1972 stores worth Re. 5.29 crores were outstanding awaiting scrutiny 
by the Technical Team. Thus the stores of the value of Rs. 7.98 
cro:res (Rs. 13.17-Rs. 5.29) formed only a part of Rs. 32.79 crores 
worth of stores examined by the Technical Team during July,' 
70-July 72. , 

3. The Study Team for streamlining the existing procedures for 
aSliessment of surpluses and disposal thereof has since submitted 
its report to Government on 11th May 1973 and the report is under 
examination of the Government. In the meantime a special drive-
has been undertaken for disposal of surplus ferrous items pertaining 
to A & B vehicles and also surplus A vehicles. Negotiations are in, 
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progress with the Steel Authority of India Limited for lifting ferroUS 
Items for smelting and rerolling purposes. About 20,700 tons of 
ferrous items/A vehicles are likely to be cleared shortly. 

4. D.A.D.S. has seen. 

[Ministry of Defence O.M. No. 11 (14) /73/0 (Budget). dt. 
19-11-1973] 

Recommendation 

The Committee are concerned to learn that the Naval Store 
Depots have accumulated over the years as many as 11445 items 
'Of repairable stores (74,465 Nos) upto July, 1970. The expenditure 
on storage of these items works out to more than Rs. 3 lakhs per 
annum. The Ministry have intimated that 4219 such items are beyond 
-economical repairs. The  Committee do not see any reason why these 
items could not be disposed of so far. In their view, it is essential 
to lay down a reasonable time-table for tQe disposal of unwanted 
items and then to evolve a suitable programme of action to adhere 
to it. Action taken or proposed to be taken in this regard may be 
reported to them. 

[S1. No. 14 (Para 1.91) of Appendix VI of 82nd Report of PAC 
." , (Fifth Lok Sabha)] 

Action Taken 
., .... -...":; .......... 

As against 11,445 items of repairable stores (74,465 Nos.) upto 
.July 1970, 5289 items had become r o o et~ or beyond 
economical repairs. Of these 5289 items 4853 items have already 
been disposed of and the balance 436 items have been withdrawn. 
Thus, none o-f the 5289 ittmls declared surplus/obsolete or beyond 
.economic repairs are now pending for disposal. 

[Ministry of Defence O.M .No. 11(14)/73/D (Budget), cit. 
19-11-1973] 

Recommendation 

Although there were 7,226 items which could be repaired and put 
to use the progress made in repairing them appears to be practically 
negligible. The Committee ~ ve been given to .er ~  ~ t in 
order to improve the Matenal Management orgarusation In the 
Indian Navy, Adnlinistrative Staff College of India have ~ee . ap-
pointed as consultants and requested to give recommendatlons, tnt.er 
alia, in respect streamlining the procedure for reviewil'lg the repaIr-
able items and ensuring quicker repairs. The recommendations of 
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'the consultants which have already been received are stated to be' 
under examination. The Committee desire that the' examination 
.should be completed speedily and concrete steps proposed to be 
taken on the basis thereof reported to them within 6 months. They 
would like to watch the progress in repairs through future Audit 
.Reports. 

lSI. No, 15 (Para No, 1.92) of Appendix VI of 82nd Report of P.A.C. 
(Fifth Lok Sabha)] 

Action Taken 

As against 11445 items of repairable stores upto July 1970, 5289 
items had become surplus/obsolete or beyond economical repairs. 
Of these 5289 items, 4853. items have alreacJ...ll been disposed of and 
the balance 436 items have been withdrawn. Thus, the repairable 
stores as in July 1970 were 6592 items (11445-4853). As the accounts 
kept of repairable arisings are running accounts in which subse-
quent receipts are also merged, it is difficult to state exact!y how 
much of the 6592 items mentioned above have since been either 
repaired or declared beyond economical repairs. However, the 
latest position of .repairable stores as intimated by depots is as 
follows:-

----_ .. _. __ .-_ .... _---------------
(a) Number of repairable items held as on I Nov. 73. 

(b) Number of items repaired from July 70 to 1 Nov. 73 ' 

(c) Number of items declared BER from July 70 to I Nov. 73 . 

9225 

4274 

1831 

-------_ ..... _-----_._---------------
It will be seen from the above that there has been a good pro-

-gress in liquidating repairable arisings. In order to keep a watch 
on the progress of repairs, quarterly reports have been prescribed 
for rendition by NHQ to this Ministry. 

2. Based on the recommendations of the Consultants for the 
~ i  Navy, viz. the Administrative Staff College of Hyderabad, 
the following measures haVe been instituted to clear backlog of 
repairs:-

(a) Technical Committees have been established in all the 
three commands. 

(b) A technical Services Group has been established at 
Bombay as a permanent measure. 

(c) A Technical Team of Officers and sailers has beeq esta-
blished in the Naval Store Depot at Vishakhapatnam. 

:3560 LS--4: 
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(d) Although not recommended by the Consultants, the ques-

tion of, setting up a Technical Group at Cochin on the-
analogy of the Gorup set up at Bombay, is under consi-
deration at NHQ. 

These committees/Groups/teams have been formed to draw up 
annual programme of repairs, accord priorities taking into consi-
delation the stock position and depending upon base repair facilities, 
to farm out extra work to the trade, ensure speedy turnover of 
repairable stores and make technical examinations of surplus and 
disposal items/stores, and carry out repairs through departmental 
channels or through trade sources. 

[Ministry of Defence O.M. No. 11(14)/73/D (Budget), dt .. 
18-12-1973' 

Recommendation 

The Committee note that the Defence Department had hired 
212 buildings in Delhi for allotment to the serving officers or their 
separated families on the ground that sufficient Government resi-
dential accommodation was not available. Out of these, as many 
as 93 remained vacant for periods ranging from 2 months to 1 year' 
during November, 1966 to December, 1969, although such hired 
accommodation should not have remained unoccupied ordinarily 
for more than 15 days. The expenditure on rent and other charges 
in respect of these buildings during the periods they remained un-
occupied was Rs. 2.26 lakhs. Having regard to the fact that the 
allotment is made in response to an application, if the allotment Is 
made quiekly and the allotment is of the type of the house asked for, 
there should be no question of offer and acceptance. Acceptance' 
must be assumed where the allotment is of the type to which the 
officer la.. entitled. The Committee is of the view that in these mat-
ters a certain degree of discipline and rigidity is essential. The' 
Committee tberefore desire that the period of vacancy should be re-
duced to the lowest minimum by rationalising the procedures for 
allotment with an adequate degree of finnness and rigidity. 

[51. No. 16 (Para 1.99) of Appendix VI of 82nd' 
Report of P.A.C. (5th Lok 5abha)J. 

Action Taken 

The recommendations of the P.A.C., have been examined. It is 
considered that it is not correct to assume that the house allotted 
to an oft\cer must be accepted by him for the fonowing reasons:-

(a) Houses, specially hired houses, allotted to officers are 
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sometimes not suitable beeause they are located at long 
distance from the place of duty. 

(b) Intimation regarding allotment of accommodation is re-
ceived late by the officer especially in respect of separated 
family accommodation; sometimes the officer is out of 
station on a course or exercise. 

(c) Houses may not be properly repaired. 

(d) More facilities are available in Government accommoda-
tion in Cantonment area than in private houses. 

Nevertheless it is agreed that steps should be taken to rationalse 
the procedure for allotment to ensure that the houses remain vacant 
for minimum period. It has accordingly been decided that:-

(a) A hired house should be offered to 10 officers at a time. 

(b) The officer not accepting the allotment should be relegat-
ed· for a period of 3 months for allotment of fresh accom-
modation .. 

(c) An officer not interested in the allotment of a house should 
intimate about this well in advance. 

(d) The hired houses which are not accepted by officers suc-
cessively should be considered for dehiring. 

Suitab1e instructions to the local military authorities to imple-
ment the above decision are under issue. 

[Ministry of Defence O.M.No. 9(5)/731D (Q&C), dated 18-12-1973]. 

Recommendation 

Incidentally, the Committee find that buildings were hired at 
an average rent of about Rs. 345 per month. On this basis the reDt 
payable for the 212 hired buildings by the Defence Department to 
the owners works out to about Rs. 8.78 lakhs per annum. The 
Committee would suggest that the necessity for hiring private accom-
modation with the attendant heavy rent liability should be carefully 
gone into by Government with a view to seeing whether it will be 
economical for Defence Department to put up their own buildings 
on the lands that may be available with them, especially when they 
have the necessary organisation for the purpose. The position in 
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this re ~  in stations other than Delhi would also require sfmflar 
examination. The results of such comprehensive examination should 
be r~ orte  to the Committee. 

[S1. No. 17 (Para 1.100) of Appendix VI of 82nd Report of PAC 

(5th Lok Sabha)]. 

Action Taken 

The economies of construction of residential accommodation 
vis-a-vis hiring of private accommodation in Delhi and other stations 

~re there. is shortage of Government accommodation resulting i~ 
hirmg of r v t~ accommodation has been examined and the position 
is given in succeeding paras. -

A decision was taken by the Emergency Committee of the 
Cabinet on the 9th December, 1965 that the deficiencies of married/i 
separated families accommodation in the Defence Services should 
be made up In a phased programme over a period of 15 to 20 years. 
The cost of making up the deficiencies was then estimated at 
Rs. 289 crores for the Army, Rs. 57.22 crores for the Air Force and 
Rs. 7.16 crores for the Navy. 

2. In pursuance of this policy, a phased programme of construc-
~io  was drawn up and from the beginning of the programme in 
1966-67 upto 31st March, 1972, an expenditure of about Rs. 126 crores 
has been incurred on the provision of married accommodation in 
three Services. As a result of construction of more accommoda-
tion the percentage of satisfaction of entitled officers and others has. 
gone up. A reassessment of the requirement of funds for the pu:,--
pose of completing the entitled married accommodation up to 1985 
indicated that taking into consideration the escalation in prices ap-
prox. Rs. 780 crores would be required to be spent fQr this purpose 
also during the years 1973-74 to 1984-85. 

3. In the Budget of 1973-74, there exists a provision of Rs. 67 
crores only for Capital Works of the Army, Navy and Air Force. 
In the past of substantial portion the Capital Works Budget was 
spent on married accommodation but in this year only married accom-
modation amounting to Rs.2 crores have been released. 

4. In an effort to contain the expenditure on Defence Capital 
Works strictly within the provision made in the Budget 1973·74, the 
Apex Planning Group has directed that all domestic, storage, and 
administration accommodation of the Defence Services which has 
progressed below plinth level may be suspended. It has also been 
decided that construction of non-functional buildings which are yet 
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t<;> be taken up or which have not proceeded beyond the plinth level 
should be stopped and that construction deferred for the current 
financial year. 

5. In an effort to contain the expenditure within budget alloca-
tion as mentioned above, it has been decided to suspend , upto 
31-1-1974 the works already in progress costing -,hove 20 lakhs each 
and also others provided they had not reached beyond 75 per cent 
and 60 per cent respectively on the physical completion stage. An 
exception was made in the case of the Navy on the condition that 
re-appropriation is made from other Capi.tal ~ . to the extent 
required. As the availability of funds for Defence Capital Works 
will seem to be at about the same level as 1973-74 for sometime to 
cc;>me, the progress of making good deficiencies in married accommo-
dation may remain at lower ebb. The possibilities are, however, 
being explored to obtain loan from L.I.C., for the construction pur-
poses. There is also a proposal to utilise Defence lands to trigger 
off construction activity so that a fair return comes to Defence 
construction activity so that a fair return comes to Defence Ministry 
in the terms of constructed residential accommodation. 

6. Further progress OJ} the provision of married accommodation 
for the Armed Forces personnel will depend on the provision of 
funds for this purpose in the Budget Estimates of the ensuing yeaI'lS 
and success of the schemes mentioned in the preceding paragraphs. 

[Ministry of Defence O.M. No. 915173ID(Q&C), dated 18-12-1973]. 

Recommendation 

As early as 1960 completion of developme.nt of a weapon was 
approved and the drawings were finalised in July, 1963. An output 
of 10 weapons a month was to be achieved from January 1967. In 
the meantime in June 1964, development of an improved version 
of the weapon was undertaken and the new model was ready for 
production by the end of 1967. As the production capacity of 10 
weapons per month was considered inadequate to meet the increased 
requirements of the Services, production of a part of the weapon 
was to be augmented to 25 per month from January 1968 and the 
increased requirement of another part was to be met by supply from 
a Public Sector Undertaking. The actual production was, how-
ever, only at an average rate of 7 weapons per month even as late 
as 1969-70. In the meantime, to meet urgent requirements for 
equipping Army Units, 150 weapons and connected ammunitions 
had to be imported in 1968 at a cost of Rs. 7.33 crores. While the 
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Committee can understand the initial difficulties in achieving indl-
genisation of armament production, they are -satisfied from the facts 
supplied and explanations tendered before the Committee that there 
has been complete and almost reprehensible failure to ensure the de-
gree of coordination that is essential for the efficient realisation of 
such project. Thus, they would like to point out that the require-
ments of this project from various sources with regard to plant and 
machinery and raw materials were not properly tied up. Further, 
there appears to have been no effective watch and control over 
the implementation of the project at the Government level. In this 
connection, \t is seen that no target date was fixed by Government 
for achieving the rated capacity. The Committee hope that taking 
a lesson from these lapses Government will take suitable steps to 
see that such projects, important as they are from the point of view' 
of achievmg self-reliance in armament production, are ~ 
thro.ugh with the requisite vigour and imagination. There should 
be integrated planning and an annual review of the progress in the 
implementation of the projects at the Government level so that self-
reliance could be achieved within the minimum possible time which 
would obviate the need for foreign exchange being ~ t on imports. 

[Sl. No. 18 (Para 2.29) of Appendix VI to the 82nd Report of 
the PAC (Fifth Lok Sabha)]. 

Action taken . 

The recommendations of the Committee have_ been noted. 

2. In so far as the co-ordination at Government level in respect 
of this particular project is concerned, there were several meetings 
with the representatives of Public Sector Undertaking to impress 
upon them the need for gearing up their part of production. 

3. As recommended by the Committee, Government are review-
ing at their level all major and minor projects for their progress,$>er-
formance. There is already an over-seeing Board for reviewing all 
major projects. 

4. The DGOF have been instructed that all General Managers 
and officers concerned with the implementation of projects should 
make a careful note of the Committee's recommendations and be 
more vigilant and alert in ensuring progress of implementation of 
projects apart from a careful study of any unforeseen difficulties or 
Ukely obstacles that may arise at the time of preparation of any 

future project. 

(Ministry of Defence O.M. No. 26(4)1731D(PA), dated 18-12-1973]. 
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Recommendation 

One more aspect which the Committee would like to refer to is 
the high cost of production of the part of the weapon by the Public 
Sector Undertaking. The cost of production by the undertaking is 
Rs. 2.32 lakhs per part as against the ordnance factory cost of Rs. 0.53 
lakhs. The difference to the extent of about 340 per cent is obviously 
unjustHied. Efforts should, therefore, be made first to ascertain why 
there is this big difference and then to take steps to bring down the 
cost of production in the Public Sector Undertaking. 

(S1. No. 20 (Para No. 2.30) of Appendix VI-82nd Report of PAC 
(5th Lok Sabha)]. 

Action taken 

The cost of production of the weapon by HEC cannot be co ~ 

pared with that of Ordnance Factories for the following reasons.-

(i) HEC have much ~ er overheads than Ordnance Fac· 
tories, as most of the equipment used by the Ordnance 
Factories are old. 
- . 

(ii) Ordnance Factories have specialised equipment for ~ 

facture of major components required for Guns and Car-
riages while HEC has had to manufacture these weapons 
using general engineering methods. 

(iii) Ordnance Factories have got decades of experience in the 
manufacture of guns and carriages whilst this is the first 
order to be executed by HEC for manufacture of Gun 
Carriages. 

(iv) Ordnance Factories do not pay interest on Capital and 
Working Capital while, HEC has to pay interest. 

In view of the above factors the cost of production in HEC is 
'bound to be higher. 

As already mentioned it is not likely that OGOF would place 
more orders on HEC for similar eqUipment. In view of the inC'reased 
utilisation of production capacity in HEC, the cost of production will 
no doubt be more reasonable in comparison to prices quoted pre-

viously. 

[Ministry of Heavy Industry O.M. No. 9-26!73-HEP·I, dated 
12-2-1974]. 
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Reeommendation 

"The Committee regret that having taken a decision in 1962 t" 
create additional facilities in two ordnance factories for manufac-
turing indigenously transfer case, gear box and axles of Nissan 
trucks with the collaboration of their foreign manufacturers, rroduc-
tion of transfer case alone has been established by August, 1970 
and that too only to the extent of 75 per cent of what was expected. In 
the meantime components continued to be imported-the value of the-
imports during the period March 1967 to 1970 being Rs. 179.'70 lakhs 
This is hardly the way to achieve self-reliance in defence production. 
The Committee would, therefore. urge that steps should be taken 
to establish expeditiously the production of all these essential items. 
The Committee find in this connection that the production of gear 
box has been accorded low priority and an order for its manufacture 
has been placed on a private firm diverting all the machines intend-
ed for the manufacture to other uses. The Committee trust that 
sufficient indigenous production of this item luis been firmly estab-
lished." 

[81. No. 21 (Para 2.40) Appendix VI, of the 82nd Report of PAC' 
(5th Lok Sabha)]. 

Action taken 

. (i) Transfer Case 

Manufactu=e 'of this item has been fully established at Machine 
Tool Prototype Factory, Ambernath and the target production of 
100 Nos. per month was achieved in January, 1971. It may be noted 
that upto end of September 1973, cumulative No. of 3320 Transfer 
Cases have been manufactured at the said factory. Manufacture of 
this item has also been established at Vehicle Factory, Jabalpur and 
target of 750 Nos. during 1973-74 has been fixed. . 

(ii) Gear Box 

Manufacture of Gear Box had been established at Machine Tool 
Prototype Factory, Ambernath in July 1972 and cumUlative of 500 
Nos. have been manufactured upto 31st March, 1973. It may also 
be added that a target of 100 Nos. per month has been fixed for 
Machine Tool Prototype Factory, Ambernath during the c:urrent 
year 1973-74. A further total of 520 Nos. of Gear Boxes have been 
manufactured during the period April 1973 to September 1973 ther-e-
by the cumulative production upto end of September 1973 has been 
raised to 1020 Nos. . 
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. The manufacture of this item has also been established at Vehicle 
Factory, Jaba1pur and target of 750 Nos. for the year 1973-74 has been 
fixed. The private source of supply, on whom the supply order' 
was placed, has established manufacture of this item some 3j4 years 
back and an average of 230 Nos. per month were being supplied. 
Lately, this has come down to 30 to 40 per month. 

(iii) Axles 

Complete set of machines for axle line are expected to be in posi-
tion by middle of 1974. In addition to the above 157 items of com-
ponent parts are required to be imported for which orders have al-
ready been placed on the foreign collaborators. The establishment 
of manufacture of axles is dependent on receipt of full set of' 
machines and receipt of component parts from the collaborators. 
Simultaneously, action is also on hand for indigenising these 15T 
components which are not to be manufactured in the Vehicle Factory, 
Jabalpur. Keeping the above factors in view, manufacture of axle 
line is likely to be established by about end of 1974. 

[Ministry of Defence O.M. No. 26j41'T3:D(PA), dated 17-12-1973]. 

Recommendation 

"The delay in establishing the axle line in the other ordnance 
factory is attributed to delays in getting the castings and forgings 
partly from the collaborators. The Committee find that there is 
no provision in the collaboration agreement for imposition of allY 
penalty for delayed supplies. This is stated to be a general feature· 
of all the collaboration agreements. Thus, there is a lacuna which 
may encourage dialatory tactics on the part of the collaborators. The' 
Committee desire that .Government should examine as to what safe-
guards can be written into collaboration agreements so that the 
collaborator acquires a stake in establishing prod1:lction in India in 
time". 

[81. No. 23, (Para 2.42) Appendix VI, of the 82nd Report of PAC 
(5th Lok 8abha)]. 

Action taken 

The recommendations of the Committee- have been noted for 
future guidance. 

[Ministry of Defence O.M. No. 26j4173jD(PA), dated 17-12-1973]-

Recommendation 
The Committee find that the additional capacity built up ana 

labour employed for production of garments in the three ordnance-
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,dothing factories following the Chinese Aggression proved to be 
far in excess of normal requirements after 1965. Consequently des-
pite steps taken to diversify production and absorbing some labour, 
about 3,000 workers had to be retained without any work. The idle 
time wages paid to such workers during August, 1969 to June 1971, 
amounting to Rs. 69.16 lakhs. In this connection, the following sug-

. gestions are made:-

(i) As admittedly the cost of production of clothing items in 
the ordnance factories is higher than the cost of procure-
ment from trade, there is a need to go jnto the cost 
structure in a scientiflc manner with a view to bringing 
down the overheads. The products turned out by the 
ordnance factories should not only be good in quality but 
also be competitive in rates. 

'[81. No. 27 (Para 2.88) of Appendix VI of 82nd Report of PAC 
(5th Lok Sabha)]. 

Action taken 

The observations of the PAC that there is need to go into cost 
. structure in a scientiflc manner with a view to bringing down the 
<lverheads have been noted. It may, however, be mentioned that 
·overheads incurred in the Ordnance Factories include cost of such 
·social liabilities as housin,g, education, medical care, security and 
many other welfare measures. 

A part time high level committee and a whole time working group 
have been constituted to review the cost and management account-

. ing system in ordn,nce factories. One of the terms of the reference 
,of the group is to suggest improvements in the overhead controls. 

[Ministry of Defence O.M. No. 26(4)1731D(PA), dated 18-12-1973]. 

Recommendation 

The Department should not relax its efforts to employ the surplus 
men in the ordnance factories in other productive jobs and also to 
put machines rendered surplus to use. 

fSl. No. 29 (Para 2.90) of Appendix VI of the 82nd Report of PAC 
(5th Lok S"bha)l. 

Action taken 

The'directions of the PAC have been noted. 
Constant efforts are made by the Ordnance Factories to utilise 
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the exis!ing capacities to the maximum extent possible by diversifica-
tion of pro dud ion as well as seeking orders from other Centra] 
Government DepartmentslPublic Sector Undertakings and from civil 
indentors inc1usiv.e of exports, 

[¥inistry of Defence a.M. No. 261417310 (PA), dated 13-12-1973]. 

R~o e tio  

The Committee are constrained to point out that Government 
'have not learnt the requisite lesson from the problem of surplus man-
power that they were faced with in the ordnance factories after the 
cessation of Second World War. The Committee feel that had Gov-_ 
·ernment settled in advance their policy for additional manpower for 
ordnance factories in the event of war by engaging persons for a 
.specifi_ term on contract basis, etc., they would not have been faced 
with the difficult problem of overstaffing. The committee suggest 
that at least 'now Government should prepare a detailed scheme by 
which emergent requirements of additional manpower for ordnance 
factories would be met in the event of hostilities breaking out, so as 
to obviate·recurrence of this problem. ! 

[S1. No. 30 (Para 2.91) of Appendix VI of 82nd Report of PAC 
(5th Lok Sabha»). 

Action taken 

In the Ordnance Factories, recruitment for temporary work is 
-done on casual basis only upto a maximum period of 6 months. In 
c ~ the requirement for such work exceeds 6 months, the men reo 
oeruited are absorbed on regular basis. Workmen are normally not 
employed on eontract basis in the ordnance factories. 

2. The question of utilisation of surplus strength has been en-
-gaging our attention. It has been decided to utilize the surplus capa-
city for meeting civil trade requirements and requirements of other 
'Governmeut Departments. In the event of an emergency, this capa-
city would be diverted towards defence requirements. It is hoped 
that a situawm as was encountered in 1962 would not be repeated. 

'3. If a large scale recruitment becomes necessary in future to 
meet an emergency, the instructions of the PAC will be kept in view. 
:Suitable instructions in this regard have been issued to. the DGOF. 

(Ministry of Defence O·M. N.'. 26(4) 173ID(PA) , dated 18-12-1973]' 

, 
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COpy 

No. 4114173ID(Prod) 

Government of India, 

MINISTRY OF DEFENCE 

DEPARTMENT OF DEFENCE PRODUCTION 
NEW DELHI-llOOH 

18th December, ~ 

OFFICE MEMORANDUM 

The Director General, Ordnance Factories, 

6, Esplanade East, 

Calcutta-l 

The Addl. Director General, Ordnance Factories (OEF), 

ESIC Bhavan, 

Sarvodaya Nagar, 

Kanpur-5. 

Dear Sir, 

The recommendation of the Public Accounts Committee with re.-
ference to Audit Para on Idle Labour in Ordnance Factories con .. 
tained in the 82nd Report is reproduced below:-

"SI. No. 3D-The Committee are constrained to point out that 
Government have not learnt the requisite lesson from the 
problem of surplus manpower that they were faced with 
in the Ordnance Factories after cessation of second world 
war. The Committee feel that had Government settled 
in advance their policy for additional manpower for Ord-
nance Factories in the event of war by engaging persons for 
a specified term on contract basis etc., they would not have 
been faced with the difficult problem of over-staffing. The 
Committee suggest that atleast now Government should 
prepate a detailed scheme by which emergent requirements 
of additional manpower for Ordnance Factories would 
be met in the event of hostilities breaking out so as to· 

j, obviate recurrence of this problem." 
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2. As per existing instructions casual labour can be employed only 
upto a maximum period of 6 months. Contract labour is also nor-
mally not resorted to by the Ordnance Factories. The Ordnance 
Factories and particularly the clothing factories have certain amount 
qf surplus capacity which is now devoted to undertaking of civil 
trade orders or service to other civil government Departments. -It 
should, therefore, normally be possible to meet any immediate in-
creased lequirements of the pervices by diverting this capacity for 
defence production. In case in the event of hostilities breaking out in 
future, any large scale recruitment becomes necessary for a limited 
period to meet the increased requirements of the Services the mat-
ter should be referred to this Ministry for a policy decision as to 
whether contract labour should be employed or engagement of lab-
our for specified limited periods should be resorted to. These instruc-
tions may be brought to the notice of all General Managers for 
;guidance. 

(AMAR CHAND), 

Under Secretary to the Government of India. 

Recommendation 

The Committee need hardly stress that Government should take 
into account the totality of the production capacity available in 
the country so that additional capacity is added in the ordnance fac-
tories only where it is absolutely justified and is in the overall national 
interest. • 

rSl. No. 31 (Para 2.92) of Appendix VI of the 82nd Report of PAC 
(5th Lok Sabha)] 

Action taken 

The directions of the PAC have been noted. 

[Ministry of Defence O.M. No. 2614173ID(PA), dated 13-12-1973]. 

Recommendation 

The Committee deplore the careleSsness and negligence in ordering 
for leather fillets by the oIdnance factory which led to supplies 10 
times the actual requirements. They would like to know the o tco ~ 
of the disciplinary proceedings against the two employees which 
stated to be under way. 
[S1. ~o. 32 (Para No.2. 98) (82nd Report of PAC (5th Lok Sabha)] 
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Action Taken 

The Board of Enquiry held the Deputy Manager (Stores), one 
Asstt. Store Holder, one Supervisor A and one LDC responsible for 
issuing the erroneous amendment to the Inter-Factory Demand which. 
resulted in the over-provisioning of leather fillets. Of these, the De-
puty Manager (Stores) and the Asstt. Store Holder retired from ser-
vice before the detection of the over-provisioning & e~ce no action 
could be initiated against them. Disciplinary. proceedings were, ini-
tiated against the Supervisor & LDC but these had to be dropped since 
their liability in regard to the over-provisioning of the stores could 
not be fixed. The Board was of the view that the responsibility for 
the lapse shOUld appropriately have been fixed on the officers through 
whom the papers had passed. The Deputy Manager (Stores) had sign-
ed the amendment & the Asstt. Store Holder had issued the amend-
ment. 

[Ministry of Defence O.M. No. 2614173ID(PA), dt. 15.12.1973} 

Recommeddation 

The Committee are concerned to learn that in an ordnance factory 
paint was drawn twice for the same job during the period Dec. 1962 
to July, 1964, in two cases viz. painting of radiator shell assembly, a 
component of Nissan trucks and painting of rear bodies of Nissan 
Jongas. The excess drawal of paint was te· the extent of 50,000 litres. 
After adjusting quantities of the paint underdrawn in certain other 
jobs in progress the net excess drawal was worke4 out as 41,496 litres 
value at Rs. 2.18 la"khs. Although the overheads were pointed out 
by the Internal Audit in 1964, investigation was made only in 19681 
1969 which proved to be ineffective and a fresh Board of Enquiry bad 
to be constituted. The Committee cannot but deprecate the delay 
in investigating what appears to be a prima-facie case of fraud. The 
action taken on the basis of the findi,ngs of the Board of Enquiry 
whlch atre stated to be under examination by the DGOF, may be 
intimated to the Committee. 

[S1. No. 34 (Para No. 2.197) of Appendix VI of 82nd Report of PAC 
! (5th Lok Sabha)J 

Action Taken 

On the basis of the findings of the Board of Enqniry, the following 
disciplinary action has been taken against the official concerned:-

(1) Penalty of stoppage of an increment without c tiv~ 

effect has been imposed on the Asstt. Foreman who had 
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signed the erroneous warrants which resulted in excess 
drawal of Paints. 

(ii) Penalty of stoppage of one increment with cumulative effect 
has been imposed on one U. D . C " who had prepared the-
erroneous warrants. .. 

(iii) Penalty of stoppage of one increment without cumulative· 
effect has been imposed on one Supervisor B, who was held 
responsible for not carrying effective check on completed 
~rr t  on receipt from the Painter Shop. 

(iv) Although disciplinary action was initiated against one LDC 
for actual drawal of the excess paint, the proceedings had: 
to be dropped since he was not actually concerned with the· 
drawal of paint. Action is in hand to initiate diSCiplinary 
action against one Godown-keeper who was responsible for-
the actual drawal of excess paint. 

(v) Although disciplinary action was -initiated against one' 
Head Clerk, the proceedings had to be dropped since it 
turned out that he was not personally concerned with the 
work at the time of the excess drawa!. Action is in hand to-
initiate disciplinary action against another Head Clerk who 
was holding charge of the section concerned at the mate-
rial time. 

[Ministry of Defence O.M. No. 2614173ID(PA), dt. 15.12.19731' 

Recommendation 
In view of what has happened in the case referred to above, the-

Committee feel that there shOUld be an effective liaison between the 
works executive agency and the Defence Department to safeguard 
the financial interest of the Government and to keep a close watch on 
the progress of wOi'k. They would like to know the existing arran-
gements in this regard and the improvements that are propose to be-
effected. 

[So No. 37 (Para No. 2.117) Appendix VI, of 82nd Report of P.A.C. 
(Fifth Lok Sabha) ] .. 

Action Taken 

The necessity of entrusting construction work for Defence De-
partment Projects to some State Governments arose after the 1962-
conflict with China, because a number of new projects had to be com-
pleted C/n the highest priority and our normal construction Agency-. 
namely ,the MiIitery Engineering SerVice, was heavily re occ e ~ 
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with other emergency works. Since the State Governments. were 
called upon to undertake civil works of such a magnitude for the 
first time and that too as a sudden necessity, the arrangements made 
brought with their own problems, although it is considered that the 
lapse of the type that has occurred could have been prevented by 
proper care and foresight on the part of the State PWD while draw-
ing speCifications and preparing tender documents. 

The practice of entrusting execution of civil works to State Gov-
ernments is now no longer in vogue and all civil works in respect of 
Defence Projects are now executed through MES as usual. In case 
a necessity of engaging the State Government as a Construction 
Agency arises again, it will be ensured that (as a remedial/precau-
tionary measure) there is an effective liaison between the State Exe-
~ tive Staff and the representatives of Defence Departptent (DGOFI 
MES). 

[Ministry of Defence O.M. No. 11(3) 173ID(NF), 'dt. 10.1.1974] 



CIIAPTBB m 
RECOMMENDATIONS/OBSERVATIONS WHICH THE COM-

MITT£E DO NOT DESIRE TO PURSUE IN VIEW OF 
REPLIES OF GOVERNMENT 

Recommendation 

The Committee regret to note serious delay, irregularities and 
deficiencies in the construction of the Signal Project taken up as an 
emergency work. The Project which was proposed to be completed 
in 1966 was actually completed four years later. The construction of 
the main transmitter and ancillary buildings as part of the project 
was commenced by the contractor in November 1965 on the under-
standing that it would be completed in 12 months. The contract 
amount was Rs. 8.81 lakhsaga:lnst the e8ttmated cost of RI. 4.52 
lakhs. However, the work was actually completed only in November 
1967. The Committee feel that the very tight construction schedule 
originally prescribed must have pushed up the rate by 95 per cent 
over the estimated rates. In actual fact, the contractor was not able 
to adhere to the schedule. A heavy penalty should have therefore 
been imposed for the delay involved. The Committee would like to 
know whether any penalty was levied. 

[S1. No.1 (Par:\ 1.16) of Appendix VI-82nd Report of the PAC 
(5th Lok Sabha)] 

Action Taken 
The observations of the Committee in regard to the delays, irregu-

larities and deficiencies in the construction of the project are noted. 

It has been opined by the Committee that a very tight construc-
tion schedYle originally prescribed must have pushed up the rates by 
95 per cent over the estimated rates in respect of the building 'N " 
'c' . In this connection, it is submitted that the contract amount of 
Rs. 8.81 lakhs as mentioned in the recommendations of the Com-
mittee pertains to the contract amount for buildings 'A' & 'C' for 
which estimated cost provided in the administrative approval of 1983 
is Rs. 5.22 lakhs (Rs. 4,52.,381 for building 'A' and Rs. 69,812 for 
building 'C'). The percentage of increase in cost thus works out to 

59 
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68.8 per cent and not 95 per cent as brought out in the recommenda-
tions. The increase of 68.8 per cent over the estimated cost of as. 
&,22,193 is due to factors as i c~  ~ e succeeding paras. 

, The project 'provision of .accommodatiqn for Anny HQ Transmit-
ting Station at Meerut Cantt' was sancti9ned in 1963 in which the cost 
of buildings 'A' &' 'C' were provided as Rs. 4,52,381 and Rs. 69,812 res-
pectively. The design and drawing for these buildings were i i~e  

in May 1964, in consultation with U:ser's Dte. While re ri ~ ue-
tailed tenders, certain further clarifications were required which 
were made on 28th November, 1964. The requirement of the User's 
had, however, undergone a change in the meantime and cost of work 
m the-time of tendering was estimated by the Engineers with refer-
ence to SSR 1962 to be Rs. 7.56 lakhs. The tenders were issued for 
these buildings on 15.3.1963, and were received back in April 1005, 
but were found high and were rejected. Second time tenders were 
called on 28,.5.1965. The lowest tenderer had quoted 16.5 per cent 
~ve tl'ie estimated cost taking' 12 months to-be' the period of, comple-
tion. The percentage quoted by the contractor was considered rea-
sonable by the Engineers and was in no way considered to have been 
influenced' by the period of completion prescribed in the contract. 
12. months' period,is considered as 8 normal period for constructing 
buildings of such magnitude, The Chief Engineer referred the same 
to Engineer-in-Chief on 3.6.1965, for financial concurrence. The 
same was obtained from the Ministry of Finance (Defence) and con-
veyed to the Chief Engineer on 1.10.1965 and the tender was accept-
ed on 12.11.1965. 

The increase on the prices of building·,3 from Rs. 5.22 lakhs to Rs. 
8.81 lakhs was due to change in technical requirements of Users in-
cluding increase in plinth area of 600 FS and provision of traverses 
for protection against air attack etc. and escalation in prices as quoted 
by the contractor mentioned in the above para. 

The buildings, however, could not be completed within the sti-
pulated period of 12 months owing to various other factors beyond 
the control of contractor such as change in the requirement of Users, 
civil transport strike, changes in power cable products, non-availabi-
lity of cables etc. In view of these factors, extension of time had to 
be granted to the contractor. No penalty was imposed on him for the 
delay in completion of work in terms of contract agreement. 

[Ministry of Defence O.M. No. 11141?3ID (PA) , dated, 18. 12. 1973J 

RecommeDdation 

The Committee regret that although the Central Ordnance Depot. 
Jabalpur had the capacity to assemble 180 sets of a certain type of 
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equipment with the components held in stock by thea; since. ~ ti 
only 56 sets were assembled by Se ~e er 1978 and as maDy. aa l'lG! 
sets were procured ~.o ~ . Gar4en .~~  or~ o  and 8 private, 
firm which entailed avoidable expenditure of about Rs. 6.77 lakhs on 
124 sets. The statement of the Ministry that the Depot ~  not aware 
of the possibility of assembling of components into main equipment 
and that the idea occurred to the authorities only when the main 
equipment started arriving in February 1967 from MIs. Garden 
Reach Workshop, is not convincing, as such equipments were in use 
for a long time in the ~. The Committee, therefore, re.qard it a 
clear lapse on the part of the authorities in not havpg considered the 
possibility of assembling the equipment especially when it was in ur-
gent need and there was delay in getting it from other sources. Tbe 
responsibility for the lapse should be fixed. The Ministry have inti-
mated that "the instance where spares are available for assembly of 
complete equipment is rarely come across". The Committee desire 
that the position in this regard in all the ordnance factories should be 
examined thoroughly, with a view to exploring the possibilities of 
meeting Defence requirements of various equipments witnout resol·t-
ing to unnecessary purchases from outside. The Committee would 
like to be informed of the concrete action taken in the matter. 

[S1. No. 8 (Para 1. 67) of Appendix VI te· the 82nd Report of the 
Public Accounts Committee (Fifth Lok Sabha)]. 

Action Taken 

In regard to the recommendation of the Committee for fixing ~
pon9ibility for lapses on authorities concerned in not considering the . 
possibility of assembling the equipment from the components held in 
stock the position has been thoroughly examined and is indicated be-
low:-

The above case is the only instance of its kind where a main I 

equipment could be assembled from the components held I 
at the Depot after procuring certain other components. In' 

I 
the present case, the main equipment comprised of 13 com-
ponents and only two major items (Trestles and Tracks) 
were available: the others in varying quantities, though 0'. 
a smaller value, had to be purchasedlmanufactured for, 

assembly thereof. 

COD, Jabalpur assembled 56 Sets after procurel1leDt of deficient ~ 

cornponents. In ~ event of COD, Jabalpur undertaking usembly of; 
additiorlal 124 (180-56) sets, as many as 11 components out of 13, com-
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priaing the maID. equipment would have to be procured in substan-
t&al quatiUes. The details of items that would be necessary to pro-
eure if 180 sets were to be a88emb1ed are Indicated below:-

SI. Part No. Number wou1d have been necessary 
,No. to procure If 180 leu were to be 

uaembled 

I BBh91 410 

2 BB 8693 

3 3()90-00000 5 1080 

... 2090-000006 2160 

5 BB86H 720 

.6 BB9342 720 

7 BB,270 SIS 
S BB 9271J 137 

'9 BB 9272 667 

10 BB 9273 652 

II BB 9274 567 

12 2090-0000<)4 

13 20§10-000008 178 

Additional quantities of components would also have to be pro-
cured for maintenance spares. 

The list of spares of 13 items issued to units during the period 
from 1. 9 .1970 to 31. 8 .1973 is at Annexure-A. The issues were made 
out of stocks held purchasedlmanufactured. 

It may be added that there is no link between the provIsioning of 
I' the main equipment and assembly of components into the main equip-

ment. The spares are provided for only maintenance of equipment in 
use and not for assembly of complete equipment, as this is more cost-
ly than procuring the whole equipment. 

Since assembly of components into main eqUipment is never visu-
a1'lsed or provisioned for, it will be appreciated that it will nqt be 
possible to hold any officer responsible. 

Regarding other recommendation of the Committee, i.e. ex-
plbring the feasibility of assembly of main equipment from compon-
erfts where .parel are available with a view to avoiding unnecessary 
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purchase from outside, the position 1s as folloWl:-

The Spares are provided onJy for malD.tenaDce of maia equtp.. 
ment in use. Assembly of equipment from IPQeI, lOme 
ofwhieh may have to be procured, will be a process far 
more costly than the equipment itself. The i te ~ 

spares are procured 8S, per am>roved scales and their c:Uv-
ersion for assembly of an equipment will often lead to 
further procurement of such spares while at Uaesame time-
.majntenance itself win suffer. 

[M1D1atry of Defenee O.M. 'No. 12 (21)f'3ID (O.I.), datect 
S ~ .) 

ANNEXURE 'A' 
COpy ,. 

Spares issued to the units from 1st September, 1970 to Slat Augusf 
, 1m , .. 

---,---------------- ----,--
SI. part No. 
No 

1 E2-EB 8291 

.a ~ 

3 2090-000005 

4 209Q-ooooo6 

S EB-8694 

6 EB-9342 

7 EB-9270 

8 EB-9271 

9 EB-9272 

10 EB-9273 

II EB-9274 

I2 2090-000004 

13 209O-00000S 

" ~ , 1 

Nomenclature Qt)! .r . ':;l' 

.. ,I,p' 'C',,' , , " 
Chocks NO.2 ClW / 7/S" x  1 f pad 

Guys adjustable crw Cordage runner &: Hooks 
Runners for Guys adjustable 

Hooks for Guys adjustable 

Retainers choke (cordge I' with II screw eye) 

Pine King post CfW Lug and Chain 

i~  post C[W Pin Lug and ChaIn 

Stays King Post adjustable 2' cordge 

Stays ramp adjustable 12 Ft. . 

Clips ferrying rope 

Stays king post adjustable Ii 

Trestl post raft 

Tracks Raft . 

Recommendation 

UI 

104 

2% 

77 

S4 

S7 

29 

16 

3:J 

The Committee have been given to understand that after the 
Court of Inquiry OIrde!red In May, 196'7, In one Infantry Division, 
2 more Courts of Inquiry were held in two other Divisions. The 
latter two courts have found a nuniber of Officers responsible for 
various lapses. Although disciplinary action has been taken against 
five officers held responsible by the first Court of Inquiry, no such 
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action appears to hafe been taken on the basis of the subsequent 
.~ . te ~ ittee o  await a' report in 'this regard. 

-. [SerlatINd:'iO (Para No. 1.79)' ApPenc:iix vi .of 82nd' Report of 
~ ';,;.' .' the PAC (Fifth Lok Sabha)] 

~ ;'. ' .... ·1' ~ 

-', ~ J i 1 

., 
,-, The two .lIl1bsectueat Inquiries referred'to by the Public Accounts 
Committee were held in 10 and 26 Infantry Division. Although the 
~  )t~ ~~.  e o ti~ ior',cetlalD e . ~e Buperior 
~t orit  i.e. the General Officer Commanding in Chief Western 
Command opined that the main r~  for the deterioration of soft 
\>'lfS was their sub-standard quaUtyaAd short shelf-life. He further 
o .i~rv ec i that the transactions baving occurred over a period start-
ing from 1'965, no useful purpose would be served by the institution 
of further lnquiries. Furthermore, since Government had suffered 
DO loss in the transactions the General Officer Commanding-in-Chief 
did not recommend any disciplinary action. 

2. DADS baa seen . 

" 

.' 

.[Ministry of Defence O.M. No. 11 (14)/73/D (Budget), dated 
4-10-1973.} 



CHAPTER IV 

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
. HAVE NOT BEEN ACCEPrED BY COMMI'ITEE AND WHICH 

REQUIRE REITERATION' . 

Recommendation 

The main bottleneck in achieving the rated capacity was with 
the HEC (Public Sector Undertaking) which was to supply a part of 
the weapon required for matching the production of ~e other part 
.of the Ordnance Factory. As against the expected supply of 15 parts 
per month, the undertaking could supply at the rate of only one 
part per month as late as 1970. It is unfortunate that there was 
some confusion about meeting the requirement of forgings and cast-
:mgs for the prodUction of this part by the undertaking. It was only 
in 1968 that it became clear that the Public Sector Undertaking must 
develop its own castings and forgings. Further, according to the 
)(i.niatry of Steel and Mines, the Undertaking's capacity to supply 

. the part of the weapon was only 5 per month and frequeAt changes 
in the drawings had partly accounted for the lower rate of produc-
tion. All these require to be gone into to find out as to what went 
wrong. Considering the present capacity of the undertaking, .teps 
have also to be taken to augment the production of the part of the 
weapon to reach the production capacity of 25 weapons per month. 

{Serial No. 19 (Para No. 2.30) of Appendix VI to the 82nd Report of 
the PAC (Fifth Lok Sabha).] 

Aetlon 'l'aken 

While the HEC was under the impression that the Ordnance 
II'actories would supply the required castings and forging ~o them 
for the Carriages ordered on HEe, the fact was that an agreement 
had been reached in December 1965 with the Chairman, HEC that 
the Ordnance Factories would 'supply only 10 sets of castings and 
forgings for the first 10 carriages. Thereafter the HEC t.rere to 
develop these castings/forgings and meet their requirements. Th,. 
DGOF had completed supply of these 10 carriages to HEC in IJe-
cember, 1968. 
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2. As regards frequent changes in the drawings, it is a fact that 
lOme changes were made at the instance of the Development Team. 
BEe had been kept informed of these Changes which were of minor 
nature. 

3. Since 1969, Ordnance faftorieshave been supplying' the re-
quired accessories and e i e~t  but HmC's, production rate is still 
below 5 sets per month. '  ' 

i i ~ of Defenc,e OM. No. 26(4)/73/D(PA), dated 
18-12-1973.] 

According to the assessment of the ~ i it  ,of the Heavy ~~ 
neerit1g' Corporation made byShri L. 'C.' Kotwal, Deputy General 
Mahager' Gun Carriage factory Jabalpur inbis report dated 4th 
Aprll, ,1Q68 to manufacture Carriages the Corporation had ,8 capaclty 
for' rri~ri ct re 'of not exceeding 5 c rrt ~e  per month ,fl'Ol,Il' J ~e  

1989 o r ~  The supply of 15 Nos, ot ~e o  er~o t  ~~ 
envisaged, only in the, letter of intent issued by DGOF ~o ,HEC in 
Aptil, '1966: This figure was not ~  on realistic estimates. 

; . . :.'-

As, regards increase .in t ~ . r~te ~ ro cti )  of t?e, ~ ori  & 
reaClh the production 'el'lI'!dty of 25 weapons per month'!n HEC, .It 
rna:fl'bemettli()bed'that tliere ,is no 'llkelfhood?'f rt e~  orders' of 
sitrtUar. ,i .. Carriages ' being 'reeeWed from Ministry of 'Oefence: 
THe'que$tion of increasing of the:rate of produetldri, therefore, does 
ot ri e ~ this stage: ' ',,""., ' ,., 

" . ~ , . 

i i tr~  -of Heavy lndustrio.M. o.~ ~ c . 
dated 12-2-1974,] 

t '/ ',,' 1 f 

, Recommendation 

The Committee regret that in the purchase of parts of 16 A VRO 
aircraft of which 5 were to be.,:.;npdified ,to VVIP version and 10 to· 
executive version, between 1963 and 1965 from a foreign company 
variou$ lapses occurred as detailed below: 

, (1) The sanction issued by the Government for thepurcha'se 
. . was strangely enough on the basis of a mere 'guess work' 

as admitted by the Secretary, Defence Production. 

~~ Although under the agreement concluded in ~ 1959' 
the company was to furnish a complete list of all the co~ 
})Onenta within 12 months, the itemised price list was re-
eetved only in October, 1964 for series I and in October, 
1965 for series 11 of thf! aiTcraft. No action appears to 
have been taken againSt the company for this delay. 
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(3) At the time when the agreement was executed the ir~ 

craft was only at the design stage. The cotttpany's pro-
mise regarding the supply of itemised price Hst was thus 
admittedly unrealistic. 

(4) As against the sanctioned amount of £ 2,502.282, the 
amount claimed by the company was £ 3,413.633. No 
further approval of GOVerftment was obtained Sanctioning 
this increase. 

•  I 

(5) The cW!erence In colt of modJAcations alone wa, ~. . 

Even a rough indie&tlbft ofthti cost of modifications was not 
obtained for series II of the aircraft (i.e. 12 out of 16) 
from the company. 

(8) A committee appointed by Government (Sen Committee) 
had reported in December, 196ff tha't,there had been 'a 
failure of procedure in the Ministry of Defence in that 
the issues involvlt(l.hs:lnot ~  brought to a focus and 
orders of appropriate authorities obtained in time. 

'. J" , '( 

(7) As regards the additional and optional e i ~~~ for; thg-
aircraft the basis of sanction was an indication of £ 2,000 
per aircraft. An IAF te ~ had pointed out tha;! ~ e Pjure 
would" be" around' £ 9,300. Clarification had been sought 
by Ali-Headquarters and the 1AF team had i~ti te  tha't 
detailed ~i t~ were being ,worked out ,bYI the: c~  
'nlis had not, been brought to the not?,ce of )ve r ~e t 

According to the Sen Committee, it· was clearly inculllr. 
bent on Air Headquarters to have brought this major 
change in the estimates to the pointed notice of Govern-
ment and the om.ia&Mft ill ,thiB regard is to be taken as a 
lapse for which the Headquarters have to bear the blame, 

(8) The Defence Account. Department had, not, regtettably, 
detected the irregularities in the course of ,udlt. The' 
Controller General of Defence Account. accepted that 
there was failure in hisorgaDisation. 

." 

Thia is hardly the way to process the purchase proposala involv-
ing crores of rupees in foreign exchange. All that the Government 
has done in the matter so far has been to caution one elOoAir force. 
Oftlcer and to issue 'a simple circular and that too in Deeember, 1969' 
to the effect tbat ''it should be ensured that where a particular sanc-
tion is proposed to be exceeded the matter is brought to the notice' 



of ,.8uUlPrit.ies ~cer .e  at the earliest opportunity". The explana-
t~  givj;:tl for the ,delay in taking follow-up action on the Sen Com-
ittee r~~rt is not convincing .. The Committee are also not satis-
fied with the perfunctory nature of ,the action taken. They desire 
that the case should be reviewed in all its aspects and comprehen-
s:ve instructions iS8ued e i~  taking appropriate disciplinary 
c~io  t i~t the officers concerned for the varif>us lapses and fail-
ures including those of the Accounts organisation. 

[So No. 24 (Para No. 2.74) of 82nd Report PAC (5th Lok Sabha)] 
~  ,-" .', ;., i ~  ".1 :. "  , 

A.ction'Taken . 

Sl. No. M(l). 

The sanction issued by the Government for the purchase was 
strangely enouih on the basis of a mere 'guess work' as admitted by 
~ e Secretary, Defence Production. 

Action THea 

This is a statement of fact. 

St. No. 24(2). 

Although under the agreement concluded in July, 1959 the Com-
pany was to furnish a complete Ust of all the components within 
12 months, the itemised price list was received only in October, 1964 
for series I.and in October, 1965 for series n of the aircraft. No 
action appears to have been taken against the company for this 
jelay. 

Aetioa THea 

This is a statement of fact. However it should be mentioned 
that an iteuliHd price list was received on' 24-110.60. This wu not ac-
cepted a8 it did not satisfy the stipulation regarding the ceiling of 
£ 158,000 mentioned in the Licence Agreement. Subsequently a 
second price list was received on 29th May, 1963, which was also 
not "holly satisfactory. Further discussions were held with HSAL 
and in June, 1964 a satisfactory agreement was reached according 
to which the list received on 29th May, 1963 was to bel acted" up&n 
and adjuiltment in price made as agreed between the two sides. 
This position had also been explained to the Pab1i'c Accounts Com-
mittee when para 12 of the Audit Report (Defence Service!t'-1964. 
was being conBidered by them. . . 
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Sl. No. 24(3) 

At the 'lime w1ten the agreement was executed the aircraft· was 
,()Illy lit the design stage. The company's promise regarding the sup-
ply of itemised price list was thus admittedly unrealistic. 

Action Taken 

The ubservationl are noted. 

51. No. 24(4). 

As agailllt the sanctioned amount of £2502.282, the amount 
claimed by the Company was £ 3,413,633. No further approval of 
Government was obtained ctio i~ this increase. 

Action Takea 

This is. statement of fact. However, it may be mentioned here 
that indents had been placed on the DGISM'London, on the basis of 
·Government sanction issued from time to time. Necessary fDreign 
. .exchange was also released. When the Company claimed additional 
amount, necessary foreign exchange to cover the extra amount was 
released and authority for payment was given to DGLSM London, 
with the approval of the Competent Authority. As however, the 
increases were within the discretionary powers of DGISM London. 
in each case no formal Government orders sanctioning the extra 
expenditure seem to have been issued. 

51. No. 24(5). 

The difference in cost of modifications alone was £ 4,56,321. 
Even a rough indication of the cost of modifications was not obtain-
ed for Series II of the aircraft i.e. 12 out of 16 from the Company. 

Action Takes 

This is accepted. 

81. No. 24(8). 

A committee appointed by Government (Sen Committee) had 
reported in December, 1966 that there had been a failure of proce-
dure in the Ministry of Defence in'that the issue involved had not 
been brought to a focus and orders of appropriate Authorities ob-
-tained in time. - " 

Action Taken 

This is l statemeAt'of fael 
. .. .  . ~ 
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81. No. 24 (7). 
As regards the additional and optional, equipment •. for the aIr-

craft the basis of sanction was an indication of £ 2,000 per aircraft. 
An IAJ' team had pointed out that the figure would be around' 
£ 9,300. Clarification had' been sought by Air Headquarters and' 
the IAF team ~  i ti t~~  that ~t e  lists were being worked' 
out by the Company. This had not been brought to the notice of 
Government. According to the Sen 'CommittM,"it was clearly in-
cumbent on Air Headquarters to have brought this major change in 
the estimates to the pointed notice of Government and the omission 
in this regard is to be taken as a lapse for which the Headquarters 
have to bear the blame. 

, . 
Action Taken 
~ ~~ . ~ ,', ~ j ti 

This is a statement of fact. The disciplinary aspect against the' 
officer concerned·, in. Air Headquarters· has been 'eXplain@d 'under 
Serial No. !25(A) belo",. ,. . 

Sl. No., 24(8). 

e ~te ce Ac:counts e . r~e t  had ~ot  re rett~  lieteetl!d 
t i ~rre it e  in the COUJse of audit. The Controll.lIiGeneral of 
Defence Accounts accepteQ' that there twas ~ re in. his organi.'" 
tion ' r' .' " . "., ,:' ",,' is 

. .! : ~ I' ", J 

~ ; ~. .  . I 

~tio  Taken 

The, observations of the Compaittee are, noted. 
,., 

Sub-para' 

This is hardly the way, Jot i~~~~ the purchase proposals in-
volving crores of rupees in foreign exchange. All that 
the Government has done in the matter so far has been 
to caution one ex-Air force officer and to issue! a simple 
circular and that too in December, 1969 to the effect that 
lIit should be ensured that where a particullD'lIIanction is 
proposed .to be exceeded the matter lsbnil.l.ghtto the 
notice of authorities concerned at the earhest oppor-

tunity." 

Aetion Taken 

Noted. In view of the ~ct ~ t the'1mportance of preparing de-
tailed project report has been realised. by HAL and Government 
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:and for all new projects detailed work is being done before propo-
-sals are put up to the Board of Directors of the Company and Gov-
. fernment, similar lapses are not likely to occur again. 

[Ministry of Defence O.M. No. 48(42)/2/93/D(HAL-II), dated 

10-1-1974.) 

Reeomm8llclation 

The explanation given for the delay in taking folloWl-up action 
()n the Sen Committee reports is not convincing. The Committee 
:are also not satisfied with the perfunctory nature of the action taken. 
'They _ desire that case should be reviewed in all its aspects and com-
prehensive instructions issued besides taking appropriate disciplin-
ary action against the officers concerned including those of the Ac-
counts organisation for the various lapses and failures. 

[Para No. 2.75 of 82nd Report of P.A.C. (5th Lok Sabha.] 

AetioaTakea 

The Sen Committee Report was submitted to Government in De-
~e er  1966. No follow up action was taken on this report till 
April, 1969. Secretary (DP) has already deposed before the PAC 
that the delay was due to the fact that the concerned Joint &c.-t-e-
tary desired to deal with the case personally but could not do so on 
account of his pre-occupation with the Aeronautics Committee's 
proceedings. The officer had explained that the delav was not on 
purpose but due to inadvertance only. The Minister for Defence 
Production to whose notice the matter was brought had accepted 
that the delay was inadvertant. The question of reviewing the ('ase 
with a view to taking desciplinary action against the officer has 
again been co i er~  and orders of RUM have been obt'lined. In 
view of the fact already explained a fresh review of the case is not 
likely to throw further evidence or establish any mala fide intention, 
the Government after careful consideration, have decidpd that no 
disciplinary action against this officer is considered. 

2. With regard to the processing of the HS-748 project, as already 
-explained before the PAC there were only two officers who could be 
held responsible for the lapses. Firstly Gp. Capt. Krishnan who was 
the A VRO Project Officer. The Sen Committee has considered him 
responsible for not bringing to the notice of the Government the 
budgetary price of optional modification an indication of which was 
given by the IAF team. Unfortunately, at this stage, no action can be 
taken against him because he has already retired from the Airforce. 
The second officer in questions is Gp. Capt. P. D. Chopra. who has also 



72 . ... ~ 

retired from .the ~  but is now working as General Manager of the 
r.~v~ . of HAL. He was the leader of the IAF Team in 

UK and he hadcon/iidered. certain modifications indicated by Mis. 
HAL to the series 2 aircraft as minor. As a matter of fact he had 
already indicated in a separate enquiry that the report he made was 
bised on the discussion with the Avro manufacturers. It l11vy be 
stated here that Mis. HSAL ~.  c e ~  bldicated that they would 
not he in a position to quote any firm price. Under the circum-
stances it is doubtful whether he could have done anythinfl better: 
[n!:;tct the Chakravorty Committee which had gone into thr. price' 
aspects of the aircraft also corraborated his opinion. There is no' 
evidence of any kind which could point to any malaflde intentions. 
At the worst, this was a case of an error in judgement. 

3. The recommendations of the PAC that the case should be re-
viewed has ~e  con!ideI>ed. Tn the circumstances explained above, 
Government have come to the conclusion that no further artian I!'; 
called for. 1 ~ .  l' ; I I 

4. The recommendation of the PAC that comprehcm:iv(! instruc-
tions should be issued in the matter has also been considered. It 
may be emphAsised, as admitted berore the PAC. that the vnriation 
in prices has 1'8ainly occurred due to want of a Project Report. This 
lacuna has since be"'" set right as detailed instructions are already 
available for preparing project report before ert ~ any pro-
jects involving substantial financial investmentq. ~ i~~ of t ~ fol-
lowing instrurtions are attached for perusal. 

(i) M. of D. U.o. No. 17 (203) 1661D (PS) dt. 22-12-1966. 

This stresses the need for very careful and complete assessment 
of the various aspects involved before setting up of important pro-

jects. 

(ii) Letter No. 16(2) j67jD<HAL-II) dt. 1-12-1969. 

This enjoined upon HAL the necessity to avoid r<!currencc of 
similar cases in future. 

(Iii) M. of D u.o. No. 17 (336) ID (PS) dt. 19-12-1969. 

This indicated the necessity of brin.,ing to the notice of Govern-
ment the change in the budgetary price, if any, made by the' colla-

borAtoffi/manufacturers. 

(tv) Ministry 01 Supply O.M. No. P-I1-11I1j70 dt. 18-8-1970. 
, ' 

This lays o~ that 1he T.nd.ian side shoulc;l prov,ide ~ . the Agree-
ment with foreign collaborators suitable price verificatIon clause, so 
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that in respect of finished and ~ t i e  components to be im-
ported from the collaborators only reasonable and fRir prices are 
paid to them. -

(v) M. of D. U.o. No. 17.(352) 17.0ID(PS) dt.31-12-1970. 

This provides t t~  Mjni&try cd FinMCe' (DepartmE'llt of Eco. 

~ ic r~~~~  ~ ~ ~ ~~ ~ ~~~t~~t ~~e .~~r ~~~ .. f?anning stage of 

5. The importance of preparing detailed Project Report has been 
realised since then by HAL and by Government anr.! for al1 new 
projects detailed work is being done before proposals are put up to 
the Board of Directors of HAL/Qovernment for appmval. In the 
circumstances, it is hoped that a lapse similar to thel)ne which has 
occurred in this caSe will not recur and further instructi:ms cover-
ing the same  aspect may not be called for. 

6. The disciplinary aspects in so far as Defence Account:; Officers 
are concerned is still under the consideration of the CGDA and the 
final views wolud be submitted to the PAC separately. 

i i~tr  of Defence a.M. No. 48(42)12173ID(HAL-IT) dated 
10-1-197.4.} 

COpy 

MINISTRY OF DEFENCE 

D(PS) 

SUBJECT:-37.th Repo'7't of the Public Accounts Committee <Third Lok 
Sa.bha) 1964-65. Policy decisions rega.rding 8etting up 
of important ptrojects. 

The Public Accounts Committee in their 37.th Report (Third 
Lok Sabha) 1964-65, have stressed that policy decisions regarding 
the· setting up of important projects, involving large financial out-
lay and deployment of technical personnel, of which there is con-
tinued shortage in the country, should be taken only after a very 
careful and complete assessment of the various aspects involved. 
This observation of the Public Accounts Committee is brought to 
notice of D(HAL-I) etc. for information and guidance. 

SdJ-
(MOHINDER SINGH) 

Under Secy. (PS» 
, ';' Tele: 33489 

D (HAL-I) ID (HAL-II) ID (BEL) ID (GA WIMD) ID (PROD) ! 
(ADMIN) ID(FY) ID(NF) ID (Project) IPte. of Planning and 
. Coordination 

M.ofD. U.O. ~. t. 17(203) 169ID(PS) dated 22·12-1966. 
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7' 
copy 

No. 16(2)/67/D(HAL-II) 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 
~t of DeIeaee PnPctloll) 

-. 

New Delhi, December 1, 1969. 

The Chairman, 
Hindustan Aeronautics Limited, 
Indian Express Building, 
Vidhana Veedhi, 
Bangalore-1. 

-SUBJECT: -Settlement of price. of HS-748 aircraft mOdifications with 
HSAL in 1966. 

Sir, 

I am directed to say that a disquieting situation faced in the 
negotiations with HSAL in May 1966 was the increase over the 
sanctioned estimates of prices of Executive Layout equipment 
required for HS-748, Series II aircraft for IAF. Orders for the 
equipment were placed on the basis of budgetary indications of 
ceiling cost given by HSAL for Series I aircraft. Certain modifica-
tions were indicated by HSAL for the Series II aircraft, but these 
were considered as minor by the IAF Team, Manchester, and, 
therefore, included without change of prices in sanctions for Series 
II anrcraft. The IAF Team accepted the modifications as minor 
without fully satisfying in regard to the actual scope. This is 
brought to your notice with the request that suitable instructions 
m'1Y be issued to avoid recurrence of such cases. 

2_ This may also kindly be specifically brought to the notice of 
Gp. Capt. (Retd.) P. D. Chopra, General Manager,HAL, Kanpur 
Division who was the Leader of the IAF Team at that time and who , . 

intimated that the changes were minor. 

Yours faithfully, 
Sd. J. P. KACKER 

Joint Secretary to the Government of India. 
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COpy 

MINISTRY OF DEFENCE 

(Depl11meot of Deleae. Production) 
D(PS) 

StJWIlCT:-Need to obtain proper sanction or report to comgetent 
authority in cases where the original sanction is proposed 
to be exceeded. 

It has come to notice that in an important project relating to the 
manufacture of aircraft, financial sanction for equipment was given 
on the basis of budgetary prices indicated by a foreign firm. The 
prices were subsequently increased by the foreign company, but no 
further sanction was obtained. 

I. It should in future be ensure that were a particular sanction is 
proposed to be exceeded, the matter is brought to the notice of 
authorities concerned at the earliest opportunity. 

Authenticated for issue 

Sdl-J. N. BaIley 
Sdl-MOHINDAR SINGH, 

Under Secretary (PS) 
Section Oftlcer 

D (BEL) , D(GRWIMD), D(HAL-I) ,  D (HAL-II) , D(Proj.), D(FY), 
D (NF) , D (Food Admi.) 

Copy also for information to: 

DS(PS)IDS(R&A)IUnder Secretary D(HAL. I)IUnder Secy. 
D (HAL. II)!US(PS) 

OSD(GRWIMD)IDir. P&C. 

Copy also to DFA (Projects) 

COpy 

GOVERNMENT OF INDIA 

MINISTRY OF SUPPLY 

Confidential 

No. PII-l (n) 170 New Delhi the 18th Aug. 1970. 

OFFICE MEMORANDUM 

SUBJECT: -Purchases under Collaboration Agreements-Question Of 
taking measures to avoid payment of Higher prices. 

The undersigned is directed to enclose a copy of letter No. 1052-
TAIl 768-63, dated 2-4-65 from the Deputy Comptroner and Auditor 
Generm! of India, New Delhi and to say that the matter was examined 

Min. o~ ~ . U. 9. No. 17 (336)69/D (PS) daled 19-12-69· 
3560 LS-6. 



in this Ministry some time back and it was inter alia decided that in 
cases where the stakes in any particular contract are large enough, 
the price verificatiOn clauSe should be included by the ISM, London I 
Washington, but such a clause need not be insisted in other c ~. 

where it will deter competition or where the field is wide enough t6 
ensure that a reasonable price is automatically obtained. A copy b1 
this Ministry's letter No. PII-7(9) 164, dated 14.1.66 to the Additional 
Deputy Comptrolfer and Auditor General in this behalf is enclosed. 

To 

2. The Financial Adviser (1&S) has recently observed asfollows:--

"The Add!. Deputy Comptroller and Auditor General abo 
pointed out that in the case of purchases under collabora-
tion agreement, there is no competition and we have to pay 
high prices. Here again, in terms of the collaboration 
agreement, certain finished and semi-finished components 
have to be imported from the collaborators as in the case 
of ckd packs for the Automobile industry. Under the terms 
of the collaboration, we might not have any option or pos-
sibility of bargain by the purchaser. This aspect of the 
matter also deserves consideration and may affect other 
Ministries also." 

3. Since the collaboration agreements are entered into by the MI-
nistry of Defence, etc., they are requested to provide iD 
these agreements suitable price verification clause, so that 
in respect of finished and semi-finished components to be 
imported from the collaborators, only reasonable and fair 
prices are paid to them. 

Sdl-R. DAYAL, 

Deputy Secy. to the Government of India. 

1. The Ministry of pef-D (O&M) Section. 

2. The Min. of Railways, New Delhi (O&M) Section. 

3. The Min. of Industrial Development, New Delhi (O&M) ~ 
tion. 

4. *DG1SM London. 

5. DG1SM Washington. 

6. D.G.S.D. 
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Confidential. 

Copy of d.o. N? l052-TAI1768-64, dated 2..4.65 from the Dy 
Comptroller and Audit General of India, New Delhi, to Joint Secre-
tary, Department of Supply, New Delhi. 

During the course c·f audit of the transactions relating to contractl!a 
entered i ~o by the ISM, London the Director of Audit, Indian Ac-
counts in U.K. HAS come across a number of cases where the con-
tracts contained a clause that the prices charged would be fair and 
reasonable. As you are aware various contracts involving huge 
amounts have been entered into, in the past, in connection with the 
setting up of major productive uaits or supply of various articles both 
for defence and civilian purpose. In a very large number of cases the 
contracts have been concluded after negotiations ancVnot purely on 
the basis of competitive tenders sometimes competitive tenders could 
not be invited as the articles were of proprietory nature. In such ne-
gotiated contracts the risk that we may be paying much more than 
what is fair and reasonable is always there an it is both necessary and 
desirable that some reasonably effective safeguards should be evolved 
to guard against such result. In this connection, I would like to point 
out that the Director of Audit, India Accounts in U.K., recently 
examined some contracts concluded with a few French firms for the 
supply of aircraft spares and tank spares etc. and noticed that the 
prices charged by these firms for these purchases were very high 
compared to those charged in 1956, when the main contracts for the 
supplies of aircraft and tanks were finalised. It was noticed by him 
that whereas the general increase in the wages and cost of material in 
France could have accounted for an increase up to 65 per cent since 
1956, the increase in prices charged for certain items ranged upto 
1100 per cent. The need for providing safeguards would, therefore. 
be apparent. 

2. It is felt that in respect of contracts regarding purchases where 
collaboration agreement exist, as well as contracts for huge purchases 
from a particular firm or company, where no collabO!'atton agref'-
ments exist, there should be a clause that documents relating to. 
costs wUl be open to examination by the representatives of the Gov-
ernment of India. Such examination would either be in regard to the 
reasonableness and fairness of the price charged where the contract 
does not specifically mention the price or in regard to the fafrness of 
the price where the contracts do mention the price. Such a c1ause 
should also be there where the contracts contain an escalation clause 
for revision of price on account of increase in wages, cost of materials 
etc. It Is also necessary to make clear that the documents indicating 
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the actual costs of production and no,t the estimates are to be pro-
duced. An examination of the estimates of the cost of production 
is not likely to serve any material purpose as the actuals may beat the 
estimates very appreciably. 

3. It is important to note that the more existence of a clause in the 
contract is not likely to materially help unless an effective use of the 
rights conferred by such a clause is made. As a matter of fact some 
contracts did provide that the Government of India would be pro-
vided with reasonable facilities and information to satisfy itself that. 
the contractors' prices were fair and reasonable. In certain other con-
tracts, a clause existed that the Government of India reserved the 
right to examine records relating to costs to satisfy themselves of the 
correctness of costs charged to Government. It seems, however, that 
effective use has not been· made of these clause',,; in the past. Cases 
where the necessary documents were not available at the otBce of the 
contractors because of belated action taken by the Department or 
where the contractors declines to produce the more important of the 
relevant documents have come to our notice. It is, therefore, neces-
sary that in future fullest advantage of this clause is taken to ensure 
that the prices charged are fair and reasonable. It is also felt that a 
representative of the Audit Department should also be entitled to 
'examine the records and that as the firm or the Comp'any would be 
reluctant to make its records available once to a representative of the 
Government of India and again to a representative of the Audit De-
partment both the representatives might examine the records at the 
same time. 

4. I should be grateful if you could get the whole matter examined 
in the light of the above remarks and intimate to us the views of 
Government on the suggestion. 

Copy of d.o. letter No. PII-7(9) 164 dated 14.1.66 from Shri N. R. Ban-
sod, Joint Secretary, Ministry of Supply to Shri O. K. Ghosh, Addl. 
Dy, Controller and Auditor General of India etc. etc. 

Please refer to your d.o. letter No. l052-TAII768-64 dated 2.4.65, 
regarding verification of documents of firms to ensure that the prices 
charged are fair and reasonable. 

2. It may be metltioned that this question was disc\.j.ssed ip the 
PAC in its meeting held in 25-.9-65. We have since examined the 
matter caref\llly in consultation with Secretary Department of Ex-
penditure. Ministry of Finance, and it is considered that although it 
may not always be possible to enforce price verification clause includ-
ed in contracts. it would be advisable to adopt a fiexible approach in 
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s,uch matters, In cases, where the stakes in any particular contract 
are large ~ o  the clause should be included, but we need not in-
sist on such a clause in other cases, where it will deter competition or 
where the field is wide enough to ensure that a reasonable price is 
automatically obtained. It is felt that such a clause should be used 
sparingly but where it is incorporated it should be done with eye to 
follow up which should neither be shelved nor become a formality. 

Sdl-N. R. BANSOD. 
-

Copy with a copy of d.o. letter dated 2.4.65, dated above, for-
warded in continuation of this Department's endt. No. PII-7 (7) 163, 
dated 22.12.64 to the:-

UMinistry of Finance (SW) with reference to, their u.o. No. 
C.4512, dated 5-1-66. 

2*00, ISM, London for information & GUidance. 

s*DG, ISM, Washington for information & guidance. 

*In case where it is decided by the Missions to incorporate 
price verification clause in large value contracts, they 
shOUld draft the clause in consultation with their 'Financial 
& Legal Advisers, after taking into consideration the points 
raised by the Additional Deputy Comptroller and Auditor 
General in his d.o. dated 2.4.65 referred to above. The 
Missions should also follow up the strict enforcement of 
prlce verification clause in contracts, where incorporated 
so that it does not remain a mere formality. 

4. DGS&D '(Coordination Section), New Delhi. 

5. Director of Audit, India Audit Ofti.ce, 55 Jermyn Street, Lon-
don SWI. 

6. PI Section in the Department. 

7. File No. ~  (6) 165. 

8. Guard file. 

COpy 

MINISTRY OF DEFENCE 
D(PS) 

SUBJECTS-Association of the representatives of the Fi1l4rice Ministrn 
at the various stages of formulation of important P'T'ojec.'t. 
as also in the selection of sites for the pro;ects. 

A copy of Office Memorandum No. 28(24) IP.F. 0170 dated 16.10.1970 
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I ()n the subject, I.-eceived from the Ministry of Finance (Deptt. of Ex-
-penditure). Plan Finance Division, for information and guidance. 

Sdl- J. N. BALLEY 
tOT Deputy Secreta.ry to the Govt. of India. 

"D(HAL-I) ID (HAL-II) ID(BEL) ID (Prod 1 Admin) ID (FY) ID(NF) 

MofDU.O. No. F. 17(352)170ID(PS) dated, the 31st December, 1970 
Copy also to: C.C. R&DIDGIIS.O.IIID(PS)IShri Dutt. 

COpy 

A copy of Office Memorandum No. 29(24) IP.F.III70 dated the 16th 
October, 1970, from the Ministry of Finance (Department of Expendi-
ture) Plan Finance Division, New Delhi, to Shri Govind Narain (Se-
cretary), Ministry of Defence (Production), New Delhi etc. 

At a Conference recently convened by the Bureau of Public .l!:nter· 
prises, a suggestion was made that it may be useful if the representa· 
tives of the Finance Ministry are also associated at the various stages 
of the formulation of important projects as also in the selection 01 
sites for the projects as they have an important bearing on the econo· 
mic viability of the projects. This matter also came up for considera-
tion recently at a meeting of the full Planning Commission presided 
-over by the Prime Minister. It was also the view at this meeting that 
representatives of the Finance Ministry should be associated from the 
very beginning in the planning and formulation of new project!!. 

2. As you would be aware, some arrangements in this direction 
already exist vide Finance Secretary's D.O. No. 3213-S(lPF) 167 
dated the 5th August, 1967 addressed to the Secretaries of all the 
Administrive Ministries concerned with the projects suggesting the 
association of a representative each of the Department of Economic 
Affairs and the Department of Expenditure (Plan Finance Division) 
in the Planning of new projects. The Administrative Ministries are 
requested to associate also their Financial Advisers at the Planning 
stage of the new projects as also in the selection of sites for the pro-
jects. Such an association would greatly help the Financial Advisers 
in appreciating the project proposals when they are referred to them 
for further processing in the Ministry of Finance. This is aUo likely 
to facilitate an early clearance qf these projects. 

Sdl- P. K. KAUL 
Joint Secretary to the Gcnn. of India. 
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RECOMMENDATIONS I OBSERVATIONS IN RESPECT 01 
WHICH 'GOVERNMENT HAVE FURNISHED' INTElUM 

REPLIES ' 

Recommendation 

As a result of bad workmanship and substandard materials im-
proper ratios of cement and steel and poor supervi'sion, cracks had 
developed in the portal and subsidiary beams in the main trans-
mitter builn'ing. The SPE which investigated this case has, besides 
recommending suspension of business deaUngs with the contractor 
concerned, suggested departmental action against certain officers 
and subordinates. A technical board appointed to go into the ques-
tion had also found supervision faulty. The case is stated to have 
been hanr\ed over to the Commissioner of departmental enquiries. 
The Committee may be informed of the disciplinary action taken 
against the persons concerned as a result of enquil'Y as also the 
steps taken to plug the loopholes, if any, in the works execution 
procedures. The Committee regret that although the defects in 
the construction was noticed as early as May 1968 conclusive depart-
mental action is yet to be taken.T,hey desire that there should 
be no further 'delay In the matter. 

[51. No.2 (Para 1.17) of Appendix VI-82nd Report of the 
PAC 1972-73 (5th Lok Sabha)] 

Action tabD 

Three Service anet three Civilian Officers were involved in the 
case. 

Of the three Service officers, one had retired from service before 
. the completion of Central Bureau of Intelligence's investigation. 

Further, Central Bureau of Investigation did not recommend any 
action against him. No action was, therefore, taken against him. 
Regarding another officer, it was decided to impose a: ban on his 
re-employment Cor a period of 3 years after his retirement from 
service. Subsequently, however, this decision Will reviewed am\. 
in consultation with the Central Vigllance Commisaton, the ban 
imposed on his re-employment was lifted after two years had 

81 
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elapsed from the imposition of the ban. As regards the third officer 
"Severe Displeasure" of  the General Officer Commanding-in-Chief' 
Central Command, was c~ ~.~ . him on 15-9--1971. ' 

With regard to thel\'1sciplinary action against the three Civilian 
Oftlcers, the Report of the Commissioner for Enquiries, together 
with the advice of the Central Vigilance Commission, has been 
received towards the end of August 1973. -The same is under 
examination in the Ministry and the Committee will be apprised 
of the disciplinary action taken in due course. 

Remedial Measures 

In order to plug the loopholes in t~e works execution procec\ure •. 
the followil:lg instructions have been issued:-

(a) Technical instruction No. 15 of 1971 in respect of rein-
forcement in RCC beams. Extract is enclosed as Appen-
dix 'A'. 

(b)OMG's Branch, Army HQ letter No. 61279IQ3W(PoIiey) 
dated 24 Oct. 69-Plg. & Progr8l8ing of Army Works Pro-
jects. Extract of paras 23 to 25 dealing with changes in 
approved projects is enclosed as Appendb: 'B'. 

(c) EinC's Braach, A;my HQ letter No. 393491E2A dated 
15 Mar. 71 Time Scheclu1e for completion of works (copy 
enclosed as Appendix 'C'). 

DADS has seen. 

[Ministry of Defence O.M. No. 11 (14) 17SlD (Budget), dt 18-12-1973} 

COPY 

APPENDIX 'A' 

EXTRACTS FROM EINC'S TECHNICAL INSTRUCTIONS 

TE<2lNICAL INSTRUCTIONS NO. 15 OF 1971, DETAILING OF 
REINFORCEMENT IN RCC BEAMS 

1. A case has come to light where structural failurelcracks have 
ocCurred in long span RCC beamsjportals. It has been o ~  that 
these. h.ave occurred because of use of smaller lengths of rei orc.e~ 

ment bal'S where longer lengths were required but not made avaIl-

able. 

2. In heavy beams of long spans, every eftort must be made to 
procure and use longer lengths bars to minimise laps and joint&. 
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3. Where use of shorter length bars becomes unavoidable the 
following precautions must be taken:-

(a) Ld:. -must be avoided at or near points of maximum 
bencicg. 

(b) Joints should not be located at the same point along the 
length of the beam but must be staggered. 

(c) Where reinforcement is in more than one layer, not more 
then one lap joint should be allowed to be located in a 
single vertical section. 

(d) The diameter of spacer bars between layers of rei ore~ 
ing bars should be the greatest of the following three. 
rtimensions: -

(i) 15 mm 

(ii) Maximum size of coarse aggregate used. 

liii) Diameter of the largest size of reinforcement. 

'e) Where a large number of lap jOints in the horizontal and 
vertical planes are unavoidable, welding of main bars 
should be resorted to. Details of welding should strictly 
conform to clause 20.3.4 of IS: 456-1964. 

':1) For RCC beams of spans exceeding 600 cm. a bar bending 
schedule must be prepared by the Engine.er in Charge, 
taking maximum possible acfvantage (jf the lengths of 
bars available. 

COpy 

APPENDIX 'B' 

EXTRACTS FROM ARMY HEADQUARTER'S LETTER NO. 612791 
Q9W (POLICY) DATED 24.10.1969 

PLANNING AND PROGRESSING OF ARMY WORKS PROJECTS 

Changes in Approved Projects 

23. Instructions have been issued from time to time that Users 
requirements will be definitely settled befoJ:e initiating. a project. 
However, subsequent changes are sometimes necessitated due to 

the following:-

(a) Revision of strengths, change in Government policy or 

location of units. 

(b) Chanaei in requirements by tbe U.n. 
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24. In the case of (a) above, Staff will indicate the reducti, 
in strengths and the Engineers will take immeffiate action to res. 
trict the scope of the project as per para 34 Revised Works Proce-
dure. If these changes necessitate provision of Additional accom-
modation, action will be taken in accordance with para 4 (b) of our 
letter No. AI 30973 IQ3 (PIg) dated 6 June 69. 

25. No cbanges, other than those given in para 23 (a) above, will 
be permitted in an approved project without the prior approval of 
the OF A who sanctioned the project. 

COpy 

TELE: 376708 

~

J. K. KHANNA, 

Lt. Gen. 

Quarter Master General. 

No. 352391 E2A 

APPENDIX 'c' 
ARMY HEADQUARTERS 

Engineer in Chiefs Branch 

DHQ-RO NEW DELHI-ll 

15 Mar. 71 

To 

E in C's Lists 'A' & 'B' 

TIME SCHEDULE FOR COMPLETION OF WORKS 

The time required for completion of projects, after release of 
administrative approvals, for which Engineers are solely responsi-
ble, has been examined and a time schedule has been worked out 
a'S per Annexure 'A' attached. This will also bring uniformity into 
the various time schedules adopted in different Commantts. 

2. The schedule takes the following factors into account:-

(a) A work-load of Rs. 9 to 13.5 crores per Zonal Chief Engi-
neer, with staff patterns as per Item 42 of Works Items 
of minutes of the Chief Enginers'ICommandantsl Con-
ference of Apr. 70. 

(b) The standardisation of married accommodation. 

(c) Norm'! eonstructions only. 
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3. 'Q' Staff are being intimated that the success 01 this schet\ule 
ciepends upon the following:-

(a) . Forward planning by which· works anticipated to be 
taken up in the following year are known well ahead. 

(b) A uniform flow of issue of administrative approvals is 
maintained. 

(c) No changes are made by users after accord of adminis-
tratiVe approvals. 

4. If, as may happen, to adhere to the last ctate of issue of 
administrative approvals, a number of administrative approvals are 
issued within a short period, 'A' Staff will be consulted regarding 
priorities and the effective date of administrative approval for the 
purpose of our time-schedule will be staggered from 1 Apr. of the 
following year. 

5. Obtaining financial concurrence to excess over administrative 
approval amounts is occurring rather frequently at present. To 
avoid this and in order that the amount in'TS is realistic, TS should 
be based on pre-priced figures worked out by E8. Where tenders 
are prepared on pre-priced schedules, which is the type recom-
mender\' for adoption generally, the prices at par would be readily 
available with E8. Where, however, pre-pricing cannot be done 
for all the buildings in Schedule 'A', E8 will work out the cost at 
par with SSR for a few representative buildings and apply PA 
rates so arrived at, with suitable adjustments to evaluate cost at 
par with SSR or other buildings, and these costs will be furnished 
to planning for inclusion in the TS. Adri!itional time required for 
this has been allowed for in the time schedule. By this method, 
realistic amounts will be catered for in our tender documents and 
taking into consideration prevailing market rates, as reflected in -
the average contractor's percentage, for that time and place it will 
be possible to conclude contracts within altroinistrative approval 
amounts or apply for revision of administrative approvals . well in 
time. 

6. The planning capacity of Obief Engineers has been taken into 
account and liberal time permitted, where required. All PDCs for 
future married and other than married accommodation projects 
wiil also be based on the time schedule attached. This will be re-
viewer1: in Apr. 1973. 

7. CE we only: Your letter No. 8100013261EB dated 25 May 62 
refers. 
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6. CE EC only: Your letter No. 92000112511105 E2(W) dated 11 
Apr. 62 refers. 

9. CE SC ooZy: Your letters No. 202531E2 dated 4 Apr. 62 and 
No. 240303111E2ITC dated 11 Sep. 71 refers. 

Encl: Annexure 'A' 
Copy to:-

All CsWE 
All GEe 
All AGEs (Ind) 

Sdl-
B. N. DAS 

Maj Gen. 
DGW 

101' Engineer in Chief 



C
O

py
 

A
N

N
E

X
U

R
E

 'A
' 

T
IM

E
 S

C
H

R
D

l}
L

E
 F

O
R

 E
X

E
C

U
T

IO
N

 O
F

 N
O

R
M

A
L

 W
O

R
K

S 
(A

FT
E

R
 R

E
C

E
IP

T
 O

F 
A

D
M

IN
. 

A
PP

R
O

V
A

L
) 

SL
N

o.
 

S
ta

ge
 o

f W
or

k 
up

to
 R

s.
 1

 I
ak

h 
U

pt
ll 

R
s. 

21
 

la
kh

s 

2 
3 

Is
su

e 
of

 w
or

k 
op

er
at

io
na

l 
or

de
r 

as
si

gn
in

g 
di

vi
si

on
 o

f r
es

po
ns

ib
ili

ty
 

1 
w

ee
k 

*1
 w

ee
k 

2 
Is

su
e 

O
f t

m
de

r 
no

tic
e 

an
d 

fo
re

ca
st

 r
eq

ui
re

-
8 

w
ee

k 
m

ea
t o

f s
to

re
sj

T
IP

 &
 d

em
an

di
ng

 s
to

re
s 

w
hi

ch
 ta

ke
 a

 lO
ng

 t
im

e 
to

 o
bt

ai
n.

 
3 

P
re

pa
ra

tio
n 

of
 C

on
tr

ac
t d

oc
um

en
ts

 
4 

w
ee

ks
 

4 
I'r

ql
ar

al
io

n 
of

 te
nd

er
 d

oc
um

en
ts

 in
cl

ud
in

o 
4 

we
ek

s 
is

su
e 

0
{ 

1"
5 

ba
se

d 
on

 p
ri

ci
ng

 d
on

e 
I1

y 
E8

 
Se

ct
io

n.
 

S 
R

ec
ei

pt
 o

f t
en

de
r 

do
cu

m
en

ts
 

6 
w

ec
b 

6 
Sc

ru
tin

y 
an

d 
lI

Q
le

pt
al

lC
e 

o
f C

on
tr

ac
t. 

1 
we

ey
 

4 

1 
w

ee
k 

*I
w

ee
k 

I 
w

ee
k 

*1
 w

ee
k 

5 
w

ee
ks

 
*2

 w
ee

ks
 

6 
we

ek
s 

*3
 w

ee
ks

 

6 
we

ek
s 

*4
w

ec
b 

1 
we

ek
 

*1
 w

ee
k 

7 
Pe

rio
d 

o
f C

om
pl

et
io

n 
of

 C
on

tr
ac

t. 
25

[3
6 

we
ek

s 
J6

 w
ee

ks
 

8 
T

ot
al

 ti
m

e 
fo

r 
co

m
pl

et
io

n 
of

 w
or

k 
fr

om
 

4
3

[5
5

" 
5

S
"
 

da
te

 o
f r

ec
ei

pt
 o

f A
dm

in
is

tr
at

iv
e 

ap
or

ov
al

 
*4

8 
.. 

up
to

R
s.

71
 

Ia
kh

s 

5 

8 
w

ee
ks

 

*1
 w

ee
k 

8 
w

ee
k 

*1
 w

ee
k 

6 
w

ee
ks

 
*2

 w
ee

ks
 

6 
w

ee
ks

 
*3

 w
ee

ks
 

6 
w

ee
ks

 
*4

 w
ee

ks
 

I 
w

ee
k 

*1
 w

ee
k 

52
 w

ee
ks

 

73
 

.. 
*6

4 
.. 

up
tJ

 R
s. 

2
0

 
la

kh
s 

6 

1 
w

ee
k 

*1
 w

ee
k 

8 
w

ee
k 

*1
 w

ee
k 

8 
w

ee
ks

 
*2

 w
ee

ks
 

6 
w

ee
ks

 
3 

w
ee

ks
 

6 
w

ee
ks

 
*6

w
ee

b 

1 
w

ee
k 

*1
 w

ee
k 

64
 w

ee
ks

 

87
 

.. 
*7

8 
.. 

up
to

 R
s.

 2
5 

la
kh

s 7 

1 
w

ee
k 

-8
 w

ee
k 

1 
w

ee
k 

*1
 w

ee
k 

1
0

w
ee

U
 

*2
w

ee
ks

 

6 
w

ee
ks

 
*4

 w
ee

ks
 

8 
w

ee
ks

 
*6

 w
ee

ks
 

2 
w

ee
ks

 
*

2
w

ec
b

 

78
 e

w
cd

ts
 

10
6 
~
 

.. 
NO

TE
 :

(1
) 

A
dd

iti
oo

al
4-

6 
w

ee
ks

 w
ill

 
be

 r
eq

ui
re

d 
w

he
re

 r
e-

tc
D

de
ri

nR
[r

ev
is

cd
 A

dm
. 

A
pp

ro
va

l/F
in

an
ce

 c
on

cu
rr

en
ce

 is
 i

nv
ol

ve
d.

 

up
to

 R
s.

 1
 

C
ro

re
 8 

2 
w

ee
ks

 

*1
 w

ee
k 

2w
ee

b 
*2

 w
ee

ks
 

16
-2

0 
w

ee
ks

 
*3

 w
ee

ks
 

8-
12

 w
cd

ts
 

*8
 w

ee
ks

 

8w
ce

ks
 

*2
 w

ee
ks

 

2 
we

ek
s 

*2
 w

ee
ks

 

lo
S 

w
ee

ks
 

14
6,

15
0 

..
 

12
9 

.. 

(2
) 

N
o 

pe
ri

od
 b

as
 b

ee
n 

la
id

 d
ow

n 
fo

r w
or

ks
 o

ve
r R

s. 
1 

C
ro

re
 w

he
re

 ti
m

e 
sc

:h
ed

ul
e 

is
 in

tim
at

ed
 in

 E
FC

 M
em

o 
an

d 
E

ng
r A

pp
re

ci
at

io
n.

 
• 

P:
ri

()
;j;

 f
or

 I
1

lI
rr

ic
·j

 a
;c

om
m

od
at

io
n 

pr
oj

ec
t. 

~
 

r~
 

C
D

 
-.l

I 



88 

The non-establishment of gear box line in one of the Ordnance 
factories is explained as due partly to the delay in getting complete 
set of machines. The Committee deprecate the delay in placing 
orders for the machines. They find that a salt bath Furnace which 
w!ls found to be defective is yet to be repaired. It is surprising 
that although it was found defective in February 1966, the firm's 
bill was settled in full in June 1966. The responsibility for this 
lapse needs to be fixed. The progress in regard to either getting the 
replacement from the supplier or recovering the cost from them 
may be reported to the committee. The time taken to settle matter 
has been long. Further the COilllmittee are at a loss to understand 
how the Director of Inspection could pass the defective furnace. 
His responsibility in the ,matter should be examined. 

[5. No. 22, (Para No. 2.41) of the 82nd Report of PAC (Fifth Lok 
'" , . Sabha)]. 

Action taken 

The question of fixing responsibility for making the balance pay-
ment for the Salt Bath Furnace to the supplier firm was examined 
in consultation with the Dire::tor General, Ordnance Factories, 
Calcutta. DGOF is of the view that as there was no provision in 
the Purchase Contract for making full payment oniy after com-
missioning of the furnaCe and so long as the supplier has effected 
the repairs, it was not possible to withhold the balance payment. 
The matter has, however, been taken up with nGOF for reconsidera-
tion and fixing up of responsibility. 

In regard to the replacement for the Furnace, DGOF is consider-
ing an offer from the firm alongwith other firms. 

Further development with regard to the above will be informed 
to the PAC shortly. 

As regards the examination of the responsibility of Director of 
Inspection, Ministry of Supply haVe since informed that the case 
relating to inspection of furnace, in question has been destroyed and 
that the Director General of Supplies and Disposals has instructed 
the Director of Inspection, Bombay to depute an Inspecting 9fficer 
urgently to Machine Tool Prototype Factory, Ambernath to collect 
t'be necessary data and furnish the information to DGS&D to ex-
amine the matter further. PAC would be advised of the position 
in this respect also shortly. 

[Ministry of Defence O.M. No. 2614173ID(PA), dt. 1'7-12-19'73] 



8.9 
Recommendation 

While examining the utilisation of aircraft, the Committee have 
found that a sum of Rs. 25,211 is outstanding for recovery from per-
sQns who were not entitled to use the aircraft but used them for 
official purposes during the years 1969-70 to 1971-72. Further a sum 
of Rs. 468 is outstanding for recovery in respect of the use of air-
craft by the Prime Minister for unofficial purposes. The progress of 
the recoveries may be reported to the Committee. 
[So No. 26, (Para No. 26) of Appendix VI to 82nd Report of PAC 

(5th Lok Sabha)] 

Action taken 

On further examination it has transpired that the outstanding 
amount of Rs. 25,211.70 would stand reduced by Rs. 908.70. This is 
because that Shri T. A. Pai, Chairman, LIC and Shri Ka]ayaraman. 
Zonal Secretary, LIC travelled one way only between Palam and 
Raipur whereas the bill had been raised earlier for both ways. Out 
of t~e amount of Rs. 24,303 thus outstanding recovery, a sum of 
Rs. 23,803 has since been recovered leaving a balance of Rs. 500 only 
for the recovery of which expeditious action is being taken. 

2. The question of recovering Rs. 468 in respect of airlift provid-
ed to the Prime Minister -and Party during 19.71-72 election will be 
co""nsidered as soon as certliin information called for from the Prime 
Minister's Secttt. is received. 
[Ministry of Defence O.M. No. 48(42)i2i73iD(HAL-II), dt. 10-1-1974] 

BeeollUlleDCI.tI.oa 
Government should consider how best the idle capacity of the 

ordnance factories can be utilised for meeting the requirements of 
major departments of Government such as Railways, P & T and 
the Police. What should matter is the overall cost to Government 
and orders cannot be withheld merely because the rates of ordnance 
factories are slightly higher. The Committee are of the view that 
other Ministries should be required to plaCe orders for their re-
quirements on the ordnance factories without further delay. 
[So No. 28, (Para 2.89) of Appendix VI of the 82nd Report of PAC 

(5th Lok Sabha) J 
Action taken 

Government instructions already exiSt stipulating that, with 
a view to utilising the spare capacities of the Ordnance Fac-
tories, the requirements of other Central Govt. Deptts. should, 
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wherever possible, be met by the Ordnance Factories, subject to the 
price payable being approximate to the market prices. In this con-
nection a copy of M of D memorandum No. 468153ID(Fy) dated 
22-12 .. 1953 is  enclosed. Ordnance Factories are executing orders of 

various Govt. Deptts/Public Sector Undertakings like DGBR, 
DGBSF, DGSSB, P & T, Railways but significant quantities of 
orders have not been forthcoming. In this connection discussions 
~ere held in this Ministry in the month of April 73 & May 73 with 
the P. & T. Directoarte and the Railway Board and the position 
that emerged was that the main factor standing in the way of these 
Deptts. obtaining their requirements from the Ordnance Factories 
is that the Ordnance Factories cost is not competitive with trade 
cost. The question of the recovery of cost in respect of orders from 
other Central Govt. Deptts. has been carefully examined in consul-
tation with the Ministries concerned and ct~o  is being taken to 
obtain a decision of Govt. in this regard 

[Ministry of Defence O.M. No. 2614178ID(PA), dt. 13-12-1973] 

COpy 

No. 4681531D (Fy.) 

GoVERNMENT OF INDIA 

MINISTRY OF DEFENCE 

,('DepartmeIlt of Defence Production)" 
New Delhi, the 22nd Dec. 1953 

MEMORANDUM 

.. 

There is considerable ~ e ~~t  i.9 various Ord. Fys. in the 
cQuntry. This surplus capacity can to a large extent, be diverted 
to the production of items of civil consumption. Government have 
decided that with a view to the utilisation of this 'Surplus capacity, 
the requirements of Govt. Deptts. should wherever possible, be met 
by the Ord. Fys., subject to the approximate to the market price of 
such articles. 

2. With a view to the implementation of the above declBion of 
t~e Govt. the following procedure will be observed:-

(a) A list of the type of stores which the Ord. Fys. can manu-
fa:::ture and the type of surplus capacity they possess for 
meeting certain orders is attached. The procedure des-
cribed in (b) below should be followed only in respect 
of articles which are capable of being manufactured in 
the Ord. Fys. For other articles being existlpg proceaure 
of direct indenting on the DGS&D or other Central .t'ur-

chase authorities may continue. 
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(b) The indenting Govt. Deptt. (which· expression includes 
direct indenting authorities subordinate to Govt Minis-
tries such as the different Rly.) will make i~t pre-
liminary enquiries about the capacity in the Ord. Fys. and 
the cost that will be charged by the FYB. if an indent for 
any article were placed with the Fys. 

Ib making the preliminary enquiry, 4 copies of the list of arti-
cles will be ,ent to the DGOF. The following details should be 
given:-,. 

(i) Full nomenclature of the store quoting drawing Nos. 

(ii) Quantity requires. 

(iii) Delivery Period. 

(IV) Last purchase price, purchase date and reference. 

~) Eslim,ated annual requirements. 

The DGOF will return one copy to the indent in Deptt. showing 
which articles he considers he can manufacture in the fys. If there 
are any articles out Qf the list which the DG has declared his in-
ability to manufacture, the indenting deptt. could place indents for 
such articles on the DGS&D in the usual way. The three other 
copies of the list showing the articles whiCh can be manufactured 
in the Ord. Fys. will be sent by the DGOF to the DGs&Dshowing 
there in the delivery period and price whioh the DGOF is likely to 
charge. On receipt of the same the DGS&D will then indicate 
against each item the marMt Illite as, l,mo"n to them retaining one 
copy sending one back to the DGOF and one to the indentor, In 
deterMining this maJlket price, the DGS&D shall have regard to 
the ·18st· purchase price for the article, subject to any known varia-
tion since the date of last purchase in the price of raw materials. 
etc. In caseo! difficulty, DGS&D may also consult the Ministry 
of  Commerce & .~  Development Wing. The DGOF will then 
inform the indentor which items he is in a position to manufacture 
and at what price. Orders fOfiillch .items as the DGOF, is able to 
manufacture will then be placed on him directly by the indentor! 
if the prices quotert by him finally ,approximate to the market prices 
indicated by the DGS&D. Items out of the list which have not 
beeJ;l cc~ te  for manufacture by the Ord, Fys. will be indented 
for on the DGs&D. in the usual manner . 

• I:, {" d'.,'· ~ • 
If an indent from Govt. Deptt. covers a no.mber of items wherem 

itmav he found that altho1lgh the prices quoted by the DGOF for 
somp 'of the items are h1gher than market price and are' ~r for 

3560 LS-7 



others the cost .of the entire oraer is ~ i teto the aggregate 
market price of the items .taken together the onter for the entire 
lot of r~ic e  taken ~t er might be placed with: ;the Odr. Fys. 

Whenever' ~rt indent 'is placed on the DGS&D bya Govt. Deptt. 
for tbetyope o tore ~overe  the list referred to in paragraph 
2 (a) above, an endorsement will be made to the effect that an en-
quiry has been, made of the DGOF, and that the latter is unable 
to manufacture the articles at approximately the market prices. 

J:'he Ministry of Works, Housing and Supply has been consulted 
and has concurred in the issue of this memoranc;lum. 

NOTE 

It would be of a assistance to the DGOF, i(, in maldng the pre-
liminary enquiry the last price, wherever known, is indicated 
against each articles. 

To 

SclI- ~ S. RAGHUPATHI, 

U.wd.eT SeeretOll'll to the Govt. b'f Intlla. 

All Ministries of the Government of India. 

Copy to:-

TheDGOF. 

6,EaplaRsde East, Calc1lU • .t. 

DGS&D, New De'lhi. 

...,....-e_t_ 
The balance unutilised.stock of leather ftlletsis valued at 

Rs. .~ lakhs. The Commi.ttee may be informed of the utilisationl 
disposal of the stock. 

[Serial No. 33, (Para ·No. 2.99) of Appendix VI of 82nd Report of 
, PAC (5th LokSabha)] 

Aetiori taken 

Theenw-e stock has been declared as surplus aDd action ia in 
hand for disposal of >the same; 

[Ministry of Defence O.¥. No. ) ~ .)  t. ~ ) 

Recommendation 

It is 'apparent from the l'eply of the Ministry that while adjwlt-
ing 17,564'Htres of paint under-drawals in!.other jobs it was !lot en-
sured that such under-drawals were not due to less consumption of 
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paint in those jobs. The Committee trust that this aspect has also 
been. examined by tbe fresh Board of Enquiry and they would like 
to know the position' 'in t i~ regM'd. . 

[S1. No. 351 (Para No. 2.108) 82nd Report of PAC (5th Lok Slbha)] 

Action taken 

This aspect has not been gone into by the Board of Enquiry. 

The Board of Enquiry has since been asked to go into this aspect 
as well and submit its report. The Public Accounts Committee will 
be kept informed of the position on receipt of the decision. 

[Ministry of Defence O.M. No. 26(4)j73jD(PA), dt. 18-12-1973] 

Recommendation 

The 'Committee note that construction of 1354 residential quarters 
for a Defence project was entrusted to a St ate Government on agency 
basis. Owing tovalliationl ,in the specification 'of iwood works for 
windows, ventilators and fan lights which were supplied depart-
mentally, exttapayment of Rs. 2.66 lakhs had to be made to the con-
tractor.' 'ThE!-wood work required under this contract as also some 
others waS got fabricated from another contractor for departmental 
supply to various works. The explanation that though standard size 
wi.ndows, fan-lights and ventilators ~re got manufactured to achieve 
uniformity and expedite execution of works, the sizes were not kept 
in view while preparing the tender documents I1S the works had to 
be taken in hand urgently does not appear to be convincing. Urgency 
should not be pleaded as sufficient justification for all tht' failures. 
Here was a case of many failures to co-ordinate and to look ahead. 
There has been a clear lack of co-ordination. The Committee wotHd 
suggest that the State Government may be requested to fix responsi-
bility for this costly lapse. 

[So No. 36, (Para No. 2.116) Appendix VI of 82nd Report of P.A.C. 
(Fifth Lok Sabha) J 

Adion Taken 

Tile State Government has stated that the circumstances in which 
the tender documents were prepared were partly responsible for the 
lapse. Briefty, the various works at the project had to be taken up 
very expeditiously in view of the urgent and tight time schedule. 
There was, therefore, very little time to devote to the tender papers 
with the degree of attitudes required in this kind of work. The only 



recourse open was to adopt estimates for similar items of work for 
whilh contracts were awarded or to face the consequences of a de-
finite set back in the time schedule of the project. 

Consequent upon the recommertdatlon by the PUblic Accounts. 
Committee, the question of fixing the responsibility, was considered 
by the State Government .~t  f()pnd that the Executive Engi-
neer who prepared the defective tender papers, and the SuperintE'nd-
ing Engineer and Chief Engineer who finally approved these, could 
be held responsible for such costly lapse. The State Government has, 
therefore, decided to hold a departmental enquiry against these 
~~ . 

In so far as lack of co-ordination referred in PAC's recommendcl-
tions is concerned, We may submit that the detailed working of the 
State PWD was not subject to ~ r ~. . However, as the State 
Government have proposed to proceed against certain of its officers, 
the outcome may be awaited and will be reported to the P AC Secre-
tarlllt. 

[Ministry of Defence O. M. No. 11 (3) 173120 (NF), dt. 10.1.1974j 

NEW DELHI; 
Ma1'ch 26, 1974. 
ChaitTa 5, 1896 (S). 

JYOTIRMOY BOSU, 
ChAirmAn, 

Public Accounts Committee. 
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